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Mithila cannot compete with students of
comparatively developed regions of India.

In order to do away with the Regional
imbalance in education, it is requested that
the Union Government should convert the
Lalit Narain Mithila University into a Central
University, as there is no Central University
in Bihar.

If Lalit Narain Mithila University is re-
cognised as a Central University, a long-felt
demand of the people of this area would be
met and the poor and resourcless students
would be able to compete with other stu-
dents of the country.

12.24 hrs.
DISCUSSION UNDER RULE 193
[English)

Situation arising out of agitation for a
separate State launched by all Bodo
Students’ Union Contd.

MR. DEPUTY SPEAKER: We shall
now take up further discussion on the situ-
ation arising out of the agitation for a sepa-
rate State launched by the All Bodo Stu-
dents’ Union and the action taken by the
Government in that regard, raised by Shri
Chintamani Jena, on 19th April, 1989. Dr.
G.S. Rajhans. Please be brief.

[Translation)

DR. G.S. RAJHANS (Jhanjharpur): Mr.
Deputy Speaker, Sir, | will not take much
time and conclude in five minutes. The Bodo
agitation is being discussed in the House
since yesterday and many new things have
come up. | have thoroughly travelled Assam
and also visited its rural areas. One thing that
Ican say definitely, is that the Bodo commu-
nity or Bodo tribals are entirely different from
other tribals of the country. Their features
are similar to that of Mongoloid whereas the
tribals in other parts of the country have
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entirely different features. There is no doubt
and ii has been proved that Bodo community
came to Assam about 5000 years ago. After
that Aham cameto India. ltis said that Aham
community came from Thailand. The com-
position of Assam is very hetrogeneous and
the Bodo tribal has a major contribution in it.
They have their own language, culture and
civilization which is found very rare among
other tribals but even then they bound not
get any kind of recognition. It is absolutely
wrong to say that the Central Government or
the congress Party has incited them. In the
real sense, the Bodo agitation had been
strengthening its roots since 1967. Gradu-
ally, it has taken a violent turn. One of my
friends has rightly said thatduring the Assam
agitation, the AASU got fully support from
the Bodo community. Now, when Bodo has
started agitation, the people of AASU or the
A.G.P. are shedding tears. Let the Bodo do
the same what was done by the AASU and
AG.P.

The people, who still remember the
days of Assam agitation, are very well aware
as to what happened during the agitation.
However, | may make it very clear that | do
not favour the agitation or violence and I fully
oppose it. But Iwant merely torecallthe days
of Assam agitation. The non-Assamese had
suffered a lot. The Assamese and non-Assa-
mese people, who did not support them, had
become the victims of bombs and bullets. All
kinds of atrocities were inflicted on them. |
know each and everything but do not want to
repeat them here. Whatever, you have
taught to the Bodoes, they are doing the
same, so what for the tears are being shed?

It Bodo's representative want that the
Central Government's representative
should also be present in the negotiations
then what is objectionable to it? During
G.N.L.F. movement, the West Bengal Gov-
ernment, itself called the representative of
the Central Government. This agitation is
becoming more violent than the GNLF
movement and it will adversely affect all the
North-east States. This is good that Bodo
agitators have again stopped their move-
ment otherwise it had disrupted the supplies
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to the entire North-Eastern region. Mon-
soons are about to set in and in case this
movement continues, it would effect the
entire North-Eastern region. Therefore, we
should understand the reality of the situ-
ation. Hence there is nothing like prestige
issue in it. A.B.S.U. had taken its shape.

Prime Minister, Shri Rajiv Gandhi has
stated that he would not let Assam be di-
vided in any way. He has said a great thing.
Our party says that no state will be divided,
but the sentiments of the people will have to
be given a regard. You cannot crush the
minorities forthe majority. Land belonging to
Bodo tribals has been forcibly occupied by
the non-tribals and there is no one to hear
their grievances. When you expect justice
from others, what difficulty you have ingiving
justice to others, | would like to submit that |
am talking in the interests of the A.G.P. |
should not be misunderstood. The way for-
ests trees are being cut in Assam, is no-
where seen in any other part of the country
and it is a matter of grave concern. A time will
come when the entire forests will be wiped
off from Assam. You may say that the tribals
are cuttingthe trees. But | can say that tribals
are not doing it. In fact you should try to find
out the truth by visiting the place. Otherwise
the representatives of that area must be
knowing the reality. The fact is that forest
officers are themselves busy in getting the
forests trees fell off. This is not causing a
damage to the tribals alone. Instead, the
interests of the entire region of Assam are
being harmed. Assam was known for its
mineral wealth in the whole country and, the
moment is not far off when there will be no
rains in Assam which will result in the cli-
matic in balance and all sorts of difficulties
are bound to ensue.

Bodo Movement is a significant move-
ment in itself and you cannot ignore it with
these words that the centre or any other
particular group is encouraging it. Since last
many years, discontentment had been per-
meating among the Bodo tribals and it is still
spreading. You will have to admit the facts
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and go in for negotiation with them in view of
the present situation. If they want that they
willtalk in presence of the representatives of
the centre then it is your helplessness but
you must accept the truth and talk in the
presence of the representatives of the
centre, only that will solve the problem.

[English)

SHRI PARAG CHALIHA (Jorhat): Sir, |
thank you for giving me this opportunity.

Assam is a meeting place of varied
races which no other State of India can
perhaps acknowledge. Assam has been the
habitat of the people from Paleolithic age like
Austrics, Negridos and Mongoloids. And
Bodos constitute only one group of Mongol-
oids. It was the habitat of the Nagas, the
Khasis and the Garos, the Mishings, the
Karbis, Laloongs and others. So, as | come
from that region | want to make it clear that it
will be wrong to say that Assam is inhabited
only by the Bodos who constitute a group of
Mongoloids. There are Ahoms and many
other people coming from different areas
which make Assam. Assam is the one State
which has faced the maximum number of
divisions and bifurcations. Nagaland was
carved out of Assam. Mizoram has become
a new State. Meghalaya also has been
carved out of Assam. Therefore, Assam has
been divided just to facilitate the process of
identification of tribals about which one col-
league of mine, Mr. Brahma Choudhury,
said yesterday.

Ancttierthingis, itis certainly very incor-
rect to say that the Bodo problem has
emerged only just now and it will definitely be
more incorrect to say that it is the outcome of
the AGP regime. Yesterday Mr. Brahma
Choudhury stated that their main aim is 0
preserve and also to establish their identity.
Itis notthe concern of the Bodo tribals alone,
it is the concern of all the tribals here. We
have so many representatives of tribals and
Sir, during the regime of the Congress with
such national leaders, such stalwarts as
Nehru, Patel and others, these tribals are
dubbed as plains tribals, they were not in-
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cluded in the Sixth Schedule and not even in
the Fifth Schedule, about which Mr. Brahma
Choudhury stated yesterday. Therefore, this
problem has been there for the last 30-40
years and one should not forget that Assam
and most of India was ruled by the Congress
for 36 years after attaining Independence.
Then the Assamese language about which
Mr. Brahma Choudhury stated in not a lan-
guage coming out of Bodos. | am a student
of Linguistics, so | know that Assamese
language is not something to be dreaded. It
has in its stock words, phrases, and vocabu-
lary from different tribal dialects. Even no we
have got notonly vocabulary but we have got
a number of words from Bodos, number of
words from Mishings, from Khasis
etc.therefore, Assamese language is not to
be equated with just coming out of Assa-
mese race, and certainly not out of so-called
high born society as many others have said.
Even the land which Mr. Sontosh Mohan
Dev represents now, Cachar, derives its
name from Kacharis. It was the kingdom of
Kacharis a Bodo group. He cannot deny at
least this thing although he denies many
things. Therefore, the problem of Bodos has
to be dealt with in a broader way. The Bodes
problem cannot be solved in isolation. It has
got all-India impact and the tribal impact.

It is the legacy of the British policy of
divide and rule by which a wedge was cre-
ated between tribals like Kacharis, Mishings,
Lalongs, Karvis, Tiwas and non-tribals. It is
not that suddenly they felt that were ne-
glected. | will be second to none in saying
that they despite 42 years of independence,
in Assam, the Kacharis, one stock of Bodos
and the Mishings, another tribal are in the
worst position of exploitation. This exploita-
tion is not related only to the AGP regime
This exploitation was going on for decades
of Congress rule or misrule. It cannot be
lalfen in isolation. Some of us seem to have
said that violence is the natural outcome of
this long, long neglect, If we accept violance
as the method for achieving our objectives,
this will have far-reaching repercussions. In
Assam itself, Mishings are there. Some
areas are inhabited by Karvis. Therefore, it
will open flood-gates of agitations not only in
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Assam but in other parts of the country like
Jharkhand movement and in Orissa and
Bihar. Now if we accept demand from
Bodos, we cannot escape from the problem
of Jharkhand, Uttarkhand etc. All these
things will come up. Therefore, it has to be
tackled in that line.

Now, Mr. Sammar Brahma Chaudhary
has said, the tribals wanted to identify them-
selves. They do not want mixing of non-
tribals in solving their problems. Then, why
should ACKSU (all Assam Cacher
Karimgunj Students Union) join hand with
ABSU? It has got nothing to do with the
Bodos. Why should they support it? That is
a big question. ACKSU happens to be from
the constituency from where our hon. Minis-
ter, Mr. Sontosh Mohan Dev comes. What is
this conglomeration between ABSU and
AKSU? There is absolutely nothing at all,
except, may be in hidden manouvres.

Some of the Members criticised yester-
day about some actions of AGP. They seem
to have forgotten in the last Assam move-
ment, the killings known as Panka killing
where 7 youth were butchered by police with
their hands and feet tied. Why did you forget
about that thing? Only recently Naga ex-
tremists, people from Nagaland encroached
uponthe Assam territory and killed a number
of local people.

Among the victims were Muslims are some
were Bodo tribal people. Are there commit-
ted by AGP? Itis certainly not by them.

Somebody has spoken about rape,
rape being committed by police. | do not say
that no such things happened absolutely.
But AGP has the guts fo institute a full-
fledged court of inquiry into the Dumka rape.
My information is that whenever any com-
plaint came to the district authorities or came
to the notice of the Government, immedi-
ately some inquiry, magisterial inquiry was
ordered. Some Members have said that
AGP did not want Central Representative to
be present inthe meeting. Letthe hon. Home
Minister reply specifically whether this re-
quest for Central force has been made con-
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tinuously since July, 1988, Assam Govern-
ment has been asking for Central help to
solve this growing situation.

On 7-10-1988 by wireless transmission
message No. 172, the Assam Government
requested our hon. Home Minister who is
now praesent here to supply them adequate
forces. They said “if you do not supply us
adequate forces right now, then atime might
come when even more forces will be of no
avail.” This message was transmitted on the
7th of October and first reinforcement of
police came in mid-February and all the
damage was done between the period Octo-
ber-February. These are facts which the
hon. Home Minister cannot deny and we are
speaking as if AGP Government has been
putting allthe blocks. In a meeting held some
15 or 20 days ago in which Congress-! and
ABSU were represented and where the man
who was behind all the news, and other
Bodo tribal leaders was present, it was
decided unanimously that even the Centre's
participation can be decided in a meeting. It
was absolutely wrong to say that the AGP
Government or authorities are absolutely
averse to any Central assistance. It is not
tha!.’They only said “Let us have preliminary
discusejon. We request Central Govern-
ment participation.”

One hon. Member said that the supply
of foodgrains to all the North-Eastern States
has been very badly affected. |lhave a record
on authority that on the 5th or 6th April, at the
instance of the Home Affairs of the State, a
Conference of high officials of all the States
of the region was held. It was held only 10 or
15 days back. They made it absolutely clear
thatthey may be having some difficulties but
those difficulties are certainly not due to any
so called inefficiency or inability to on the
part of the State Government in extending
help. if there is any shortage anywhere, may
be in Manipur, it is due to the local situation.
They made it clear and | stand by it. The
Chief Secretary of Assam Government held
another discussion immediately thereafter
to know if there is any shortage of food
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supplies and they categorically said that
there is no such shortage at the moment.
These are facts. We all want a settlement.
But the saddest part of all is that not a single
man from the Congress-| Circles or from the
high authority at the Centre, at any time
condemned the violence that is going on.
Yesterday only one or two speakers were
categorical and we welcomed it. How can
the hon. Home Minister try to bring about a
settlement without first condemning vio-
lence?

SHRI INDRAJIT GUPTA (Basirhat): Is
Home Minister also not condemning it?

SHRIPARAG CHALIHA: Nc. We want
a solution. We are wedded to democracy.
We simply cannot advocate any violent
method. Far from it. But one thing is certain
that if they continue to harbour evil and if they
continue to hold meetings in some big hotels
in Calcutta or Darjeeling or at some other
places, there will be no settlement. It will
open floodgates in which many people might
find themselves submerged. Therefore, we
want a settlement. My appeal to the hon.
Home Minister is let him not try to become
another leader like he became in Tripura.

Let him be the leader the Assam not
through guns and bullets but by offering a
good heartto allthe people. Iwant a humane
approach to solve this problem. | do not want
to approach this problem with bullets. | do
not want to have an approach of conspiracy
and manoeuvre. Therefore, | stand to appeal
to all of us to have a humane approach in
solving this matter. | join my leader and other
colleagues who are here in asking and pray-
ing to all concerned and particularly the one
or two persons here sitting in Delhi dancing
to the tunes of some ideas of some people
which have already done some harm not
only to us but to them also, to join the round
table conference to sort out the difficulties. |
feel the sooner it is done the be ‘ter not only
for Assam, not only for the Bodos but for the
good of the whole of the country, including
these people who are now ruling it.

SHRIHAREN BHUMW(Dibrugarh): Mr.
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Deputy-Speaker, Sir, the State of Assam
has been experiencing this agitation for a
long time. This Bodos Students’ Union agita-
tion has badly stirred the State of Assam.
While analysing this problem, we have to
make an indepth study as to what are the
causes and reasons for the resentment
coming outin the minds of the backward and
tribal community people there. Shri Kaka
Kalelkar, the eminent educationist once said
that Assam is a miniature India inhabited by
people from every corner of this country.
Besides that, Assam is such a State inhab-
ited by different types of tribals and most
backward communities. It has been ex-
pressed by these tribals and backward
community people that because of the utter
indifferent attitude of the Assamese people
towards the backward and tribal communi-
ties, tha whole of Assam which was earlier
covering from Arunachalto Tripura has been
fragmented the after another into Arunachal
Pradesh, Nagaland, Manipur, Tripura,
Mizoram and Meghalaya. Such a big hill
area of Assam has been fragmented into
such States and now the State of Assam has
been reduced in size to that of the State of
Kerala. As | will not be having much time to
speak, | willbe brief. | do not want to reiterate
the topics or points which my honourable
colleagues have already touched upon. But
Iwould only like to cite some of the instances
which have occurred. Why is_this callous,
utter indifferent attitude of the AGP Govern-
ment towards these tribal and backward
communities? Last year, about 500 youths
were recruited in police. | would like to know
what is the number of youths recruited in the
police by the Assam Government from this
Tea Tribe. What is the number of youths
recruited from other tribes? Of course, | do
not know about other tribes. But | am sure
that out of those 500, nota single youth from
the Tea Community had been recruited in
the police. They have no figures to produce.
There are various examples. There were
wo Ministers in the present State Govern-
Mment coming from Tea Tribe. Suddenly, one
ofthe Ministers has been dropped without
any charge. (Interruptions)

SHRIDINESH GOSWAMI (Guwahati):
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Are we going to discuss the Cabinet re-
shuffle? Ministers are not dropped because
of charges. (Interruptions)

SHRI HAREN BHUMU: There were
other Minister who were dropped because of
corruption charges. But one Minister from
the Tea Tribes was dropped without any
charge. They could not establish any corrup-
tion charge against this Minister. He was
dropped because he belonged to the Tea
Tribe. He was not from a Bodo Tribe. This
Tea Tribe is the most backward and illiterate
community in Assam. The number of gradu-
ates and post-graduates from this Tea Tribe
can be counted in fingers. There will be,
hardly ten to fifteen out of the total population
of fifty lakhs in the State, which tribes consti-
tutes one-fourth of the total population of
Assam. What type of attitude is this towards
these tribes?

There was a move, and a request was
made to the Assam Sahitya Sabha which is
the sole media of propagating the Assamese
language. The request was made to the
Assam Sahitya Sabha to move a resolution
requesting the universities and the Secon-
dary Education Board in Assam to give
concessions to those youths in schools,
colleges and universities while publishing
the examination results particularly in the
Assamese subject.

MR. DEPUTY SPEAKER: What is your
point? Come to the point?

SHRI HAREN BHUMIJ: | am stating
one example. These Tea tribals speak in
their own dialect ‘Sadni’ amongst them-
selves and they have adopted this Assa-
mese language.

While projecting their studies in
schools, colleges and universities, they
adopt this Assamese language. You will
very easily imagine the difficulties these
youths face in learning a new language. But
this request, this move which was made to
the Assam Sahitya Sabha was not re-
sponded. (/nterruptions)
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SHRIDINESH GOSWAMI: Why did the
hon. Member not pursue with his own Gov-
ernment to accept all the demands which he
has been making now during these 38 years
up to 19857 (Interruptions)

AN HON. MEMBER: You were the
Controller of Examinations.

SHRI HAREN BHUMU: Yes, it was
none other than | myself. While | was the
Controller of Examinations, one student who
boasted of being a true Assamee came to
me and said that he failed in Akhamia. |
immediately told him, yes, that is why he was
failed. He could not understand. It is be-
cause he could not pronounce the word
Ashamia correctly. That is why | told him that
he has failed because he could not pro-
nounce the word of his own language.

If this the fate of Assamee students
learning through their own language and yet
are not able to pronounce the word of their
own language, what would be the fate of
other backward and tribal community
people who have to adopt Assamese lan-
guage? This is the utter indifferent attitude
towards them.

These Tea and Ex-tea tribes consisting
of 50 lakhs people in Assam have been
demanding their constitutional right to in-
clude them in the list of Scheduled Tribes.
Buttilltoday the Government has not recom-
mended their case.

SHRI DINESH GOSWAMI: You are
now complaining against the Central Gov-
ernment and the Home Ministry.This is the
job of Mr. Sontosh Mohan Dev.

SHRI HAREN BHUMMW: Not only that,
three years ago the Secondary Education
Board of Assam issued a circular making it
compulsory to learn Assamese language
both in the Barak Valley and other tribal
schools and colleges where the maijority of
the people speak Bengali and other lan-

guages.
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The heart of the people cannot be won
by oppression and suppression. The heart of
the people can be won only by heart. We are
proceeding towards 21st century. So the
AGP Government should realise that and
should come forward for a negotiated settle-
ment for these problems without any further
division of the State of Assam.

SHRI V. KISHORE CHANDRA S. DEO
(Parvathipuram): Mr. Deputy Speaker Sir,
we have been discussing the situation aris-
ing out of the Bodo movement in Assam. In
our country there are several small ethnic
groups and minorities. People who have
been feeling insecure have been pressing
for this demand. This has been going on now
for a very long time. Several constitutional
provisions were made by our founding fa-
thers only because there were certain
groups in our country which deserved cer-
tain special benefits and reservations.

It is unfortunate that several Members
from either side have indulged in levelling
political aliegations against one anotherin a
debate like this which should be looked in a
much greater depth.

Certain members yesterday from the
other side said that this demand for Bodo
land came only after the AGP Government
came to power and questioned why there
were no such demands before that. | would
like to only mention that the first demand
came for the State called Udyachal in the
year 1967. Considering the complexities of
the north-easternregion, in 1967-if Iremem-
ber right, on the 15th of February the then
Prime Minister late Mrs. Indira Gandhi had
said that Assam would be reorganised on
the basis of a federal structure.

13.00 hrs.

It was within a fortnight after that this Al
Bodo Students’ Union (ABSU) was formed
and within a short while after that the PTCA
was formed. So for the first time, sometime
inthe middle of 1987, | do not know the exact
date, they submitted a Memorandum 10 the
then President, asking for Udayachal. S°
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of State within a State was made, 20 years
before.

Now unfortunately it has turned into a
violent movement. This voilence is not there
only in this particular movement inat has
been going on in Assam. Unfortunately, this
trend towards violence has been accentu-
ated during the last 3,4, or 5 years. | will
cometothose details lately. But what | would
like to mention is that as way back as 1976,
a unanimous resolution was passed in the
State Assembly of Assam, If | am right. The
Minister of State for Home, who comes from
that State is here, he will correct me, if | am
wrong. That resolution said that jobs and
assignments should be given proportionate
to population or some such basis. But unfor-
tunately though these good intentions were
there by various Governments, these were
not implemented.

Myself, Shri. Sontosh Mehan Dev and
Shri. Dinesh Goswami were in the same
party. Though the intentions of the Govern-
ment were there to do something for this
class, though unanimous resolution was
passed, nothing effective could be done in
that respect. So this has not suddenly come
to light as the AGP Government came to
power. It is not right to attribute the entire
situation to the AGP Government. It is not
proper to politicise the issue like this. This is
like a volcano and it can erupt any moment.
(Interruptions)

Well, Members from your side have
started this assault. You do not attend the
House. | am not to be blamed for that. You
please listen to what | said or you go through
the record i you like, later on.

Mr. Deputy Speaker, Sir, there have
been several reacons why these tribals have
been left out. For evample, there is a 10%
reservation for a particular job and there are
only less than 10 vacancies. Then how can
YOu given one or two 1o tribals? | am citing
and example where there are less than 10
vacancies. Now deliberately only five vacan-
Cles would be announced. So if only 5 vacan-
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cies are announced, then we cannot appoint
half a person. So naturally people fromthese
categories would not get employment. This
is something which is happening from those
days, not because the Government's inten-
tions were bad. | do not also blame the
bureaucracy entirely for this. But this is
because of certain social problems that ex-
isted then. But these tribals were not actually
accepted as a part of the society at large.
There was a certain kind of alien attitude
towards these Bodos and other tribes who
live in this State and therefore they suffered
not only in respect of their legitimate right
and demands which were promised to them
but also they suffered when it came to other
instances like getting contracts. Even in
business and in several other aspects even
economically they were discriminated
against. This is what is happening in several
other regions also. We are all aware of it.
This is not a phenomenon that came in after
the AGP Government came to power. This
was there all along. We are all responsible
for it. This is something where we have to go
deep and sustained efforts will have to be
made fo bring these people back on the rails.

Mr. Deputy Speaker, Sir, basically what
we need today is integration of these tribals
not only the Bodos but also other tribals like
Mishing, Lalong other tribes, into the main-
stream of society. This is something which
we are not able to do properly.

As far as the demands of Bodos are
concerned, | am sure that none of us either
from this side or that side are going to sup-
port them for their demand of a separate
State of Bodoland. | would expect the hon.
Minister for Home in his reply to categorically
state that Central Government is against any
such demand.

Mr. Deputy Speaker, Sir, then another
problem in Assam is that only hilly regions
are covered by the Sixth Schedule of the
Constitution. The plain areas of Assam are
not covered by the Fifth Schedule. | am
mentioning this because several hon.
Members mentioned about the land problem
with respect to the tribals. Annihilation of
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land transfer cannot be implemented be-
cause it is not covered by Fifth Schedule.
Fifth Schedule says Assam will not be cov-
ered by it. So the only grants that the tribals
in Assam today get are the grants which they
get through Article 272 of the Constitution.
You have a sub plain area. This entire thing
is created under the gamut of Article 275.
Now | am told that there are advisory bodies.
| do not know whether it is mandatory on the
part of the authorities to implement what
advisory committees decide. You cannot
have the kind of autonomous district coun-
cils in Assam like you have in some other
North-Eastern regions because Bodos are
scattered over various districts. If you take
an areaof five-six districts and there you give
a Bodoland the population of Bodos will be
only 10-12 per cent. Then you cannot restrict
voting rights to 10-12 per cent. | do not think
itis practical to have that kind of autonomous
district councils that you have in Tripura or
other parts of North-East. But probably
some provision could be made—and this is
where the Central Government will have to
intervene to see that more legitimate status
is given to dosse these bodies which already
exist vis-a-vis and as, sub plan areas. You
could also probably think of the possibilities
of including these plain areas belonging to
tribals in the ‘Fifth Schedule of the
Constitution. | do not know whether it is
possible but you can consult some legal
expert. This is one way out as far as the
problem of land transfer is concerned.

K you have to succeed in coming to
some kind of a solution it will have to be
through negotiation. | am really sorry that
ABSU has refused to come to the negotiat-
ing table. Violence cannot be a prelude to
any talks of negotiations. | am sure the entire
House with one voice will deplore the viclent
activities that have gone on in this part of the
country. | would appeal from this august
House to the office bearers of ABSU first to
take partin the negotiations and thrash it out
with the State Government and after they
cometo a certain agreement and if interven-
tion of the Central Government is necessary

APRIL 20, 1989

All Bodo 444
Students’ Union

then certainly somebody from Central Gov-
emment will have to go and intervene in the
matter.

| would also like to warn this Govern-
ment against Army intervention in this area.
Time and again on the Floor of the House we
have said that Army should not be used to
quell civilian riots. Unfortunately there have
been statements coming from Chief Minis-
ters of neighbouring States asking for Cen-
tral intervention and asking for sacking of the
Assam Government and so on and so forth.
There is also the demand of ABSU that
Central observer should be present even
when the initial talks are going on.All this
only lends credence to suspicions that
Centre is hand in glove with ABSU or they
are encouraging them. it may not be true but
this is the kind of impression that one gets
and suspicions are fuelled by these kinds of
statements that come from your own Minis-
ters. What kind of a party is this if you cannot
control your own Chief Minister from a neigh-
bouring State who makes these kinds of
demands which are also unconstitutional?
What actually led to this violence is a differ-
ent reasons altogether. After Shri Rajiv
Gandhi became the Prime Minister and
came to power, he ushered in a new area of
accords, accords that sowed seeds of dis-
cord and after that somehow the impression
gained ground that the only way t6 get
something out of the Central Government or
to have an accord was to first start indulging
in some kind of violence. Once you start
violence, there is no end to it. All this pre-
cisely happened in Gorkhaland and this is
what happened in Punjab and even in Tamil
Nadu before the elections were held, some-
thing like Vanniyar Movement came up and
in Andhra Pradesh also there was some kind
of acaste movement. These are all very very
dangerous games to play. These things may
boomerang and backfire  on
you...(Interruptions)... That happened even
in Tamil Nadu, namely, the Vanniyar Move-
ment. You Ministers were going from here
and talking to the Vanniyars. Some friends
like Dr. Rajhans said that AASU also took on
an agitational path. | am not here to prove of
disprove what AASU did. But does that
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because those people did it? Is that an
answer? Therefore, this not an issue to
make political capital. This is a much more
serious issue. Today it is the Bodos and
tomorrow it may be somebody else. Mr. D.P.
Yadav, you have your Jharkhand Movement
in Bihar which has also been hanging over
your head like the Sword of Damocles for a
long time... (Interruptions)... Whatever the
case may be, once you let these tendencies
to grow, then there is no end to it and
tomorrow you may reach such a situation
when volcano will erupt. And this will even
threaten the integrity of the country. There-
fore, while condemning the violence that has
taken place in that area and while appealing
to the Central Government not to look at it
from the point of view of political gains. | may
say that it will be ultimately against the inter-
est of our country and especially since this is
a very sensitive region. | also appeal to this
House, to the leaders of the AASU to goinfor
negotiations with the State\Government. |
hope that there will be an amicable solution
1o this problem at an early date and also that
the hon. Ministers and all sections of this
House will condemn the violence that has
taken place resulting in several deaths and
loss of property in that part of the country.

[ Translation]

KUMARI MAMATA BANERJEE
(Jadavpur): First of all, | rise to condemn the
incidents of killings which have taken place
in Assam during Bodo agitation. | also ex-
press my condolence for the 159 aggrieved
families whose members have been killed in
the meanwhile, It is a matter of great regret
and grief that even after 40 years of inde-
pendence, some small movements emerge
10 take the shape of big movements in some
parts of our country and indulge in terrorist
activities. There are no two opinions about it
that every body in the country will condemn
the incidents of violence. Tribals have got
there own ethnic problems. In fact the pre-
seve Bodo movement had .emerged in
Assam, as ‘Shri Kishore Chandra has
stated, with the very demand of Udayachal in
1967 but later on it did not have its way
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because the Congress Government was
taking care of the tribal problems in Assam.
Thereafter when A.G.P. Movement started,
Bodo people also sided with them who are
still supporting them. The people who were
the part of Bodo agitation are still with the
A.G.P. Since yesterday, | have been listen-
ing to the speeches of the A.G.P. Members
in this House. Dinesh Bhai has just left the
House, | also had the opportunity to listen to
him. 1 would like to know from him about the
steps which have been taken by their Gov-
ermment to check the current Bodo Move-
ment in Assam. What has been done to
solve their problems. Instead of solving their
problem, you are taking political advantage
of this agitation. Since long you have been
abusing Shri Sontosh Mohan Dev, Con-
gress party and many other people. | would
like to know from the Home Minister in plain
words if they have called a press conference
to condemn the incident of violence being
practised in Assam which has resulted in the
killings of thousands of people in that State.
If not, the reasons for it? But | am sure and
also I have seen it too that the Home Minister
has released a press statement to condemn
this movement. | would like the Home Minis-
ter to clarify the position while giving his
reply. Itis afactthat | do not support the Bodo
Movement in Assam but there are some
varied type of ethnic problems of the tribals
of that State that require attention of the
Government because it is also one of the
major reasons of this Bodo Movement that
the Assam Government has been treating
the tribals as the second grade citizens.
They have many other problems. Assam
Government had published a notification in
1986, in which it was stated that only Assa-
mese were eligible to appear in the test for
L.D.C. It was also compulsory for the candi-
date that they must be knowing Assamese

where as the Bodo tribals do not know Assa-

mese and are thus being meted out injustice

even though they have been living in Assam

since long. Why are they not provided with

employment opportunities. It is true that

Assam Government had issued a gircular in

1986, wherein it was stated clearly that

knowledge of Assamese language s com-

pulsory even in the course of education.
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Assam has been the State of varied races of
people including minorities like. Bengalis,
Muslims, Biharis and tribals too. Being it so,
the above proposition is indicative of male
fide intentions of the A.G.P. Government.
A.G.P. Government must think over it as to
why Bodo agitation is going on there. They
have only one demand i.e. Assam for Assa-
mese but such things are not happening in
any other state of India as it is happening
today in Assam. When Mr. Hiteshwara Sakia
was the Chief Minister of Assam, he too was
not in favour of Assam accord. But our Prime
Minister removed him andthe Assam accord
was signed. The reason is that the Prime
Minister stards for the development of As-
sam and the Assamese people. It for this
reason that Shri Hiteshwar Sakia was re-
moved. But what is going on there at pres-
ent. Members of A.G.P. are busy with finding
fault with others. You must know whose
brain child is the Bodo Movement. It is the
brain child of A.G.P. itself. Without knowing
the facts, you are simply blaming the con-
gress. You are not condemning the violence
(Interruptions) | want to tell you the factual
position. Due to this Bodo Movement thou-
sands of our fellow countrymen which in-
clude Muslims and Minorities are being
killed in Assam. Mr. Phukein in blaming the
Congress for extending support to violence,
but Congress has never done it and will
never do it. Bodo Movement is your brain
child. | did not interrupt you in your speech,
then why are interrupting me? Sir, even
today, | have a fellow feeling for all-be it
Assamese, Bengalis, Hindus or Muslims.
We have never discriminated any oneonthe
basis nf caste or state but it is a matier of
regret that tribals are being meted out with
injustice and atrocities are being committed
onthem and some others arefacing tortures.
| want to convey it to the Chief Minister of
Assam that Assam does not belong to him
only. It belongs to all. Therefore, he shouid
take care to every body living in Assam. That
is his responsibility. About one and half year
ago an unemployed youth from my constitu-
~ncy had gone to Assam for employment in
Uibrugarh but he was beaten up there. | took
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to get him admitted in the Calcutta hospital.
We never behave like that. If youcome to our
state, we will not harass you. We cannot do
that. But non-Assamese are being harassed
in Assam because the Government in that
State is quite inefficient. Sir, 1 do not support
the Bodo Movement. But | would definitely
like to mention it that the 60 percent of
Bodoes are landless and it is an ethnic
problem of these people that they are being
treated as second grade citizens by the
Assam Government. Instead Bodos should
also be provided with opportunities of devel-
opment like the tribals of Nagaland and
Mizoram. | do not want to be given all these
facilities to them as it has been laid down in
the Sixth Schedule. However, the Govern-
ment should accept all the genuine de-
mands of these people. | am not supporting
the people who are going on with the Bodo
Movement and killing innocent people. | am
not supporting the activities of the police that
is committing rapes on the women. There is
lack of communication between the people
and the administration of that state which is
resulting in all these disturbances. No Assa-
mese has confidence inthe Assam Govern-
ment. Whether Central Government inter-
venes or not, Bodo Movement should come
1o an end. In the beginning of the G.N.L.F.

movement, the Chief Minister had no confi-

dence in the Central Government but later

on he realised that they should not make it a
prestige issue and they should settle it. Then

the Central Government and the State

Government and G.N.L.F. sat together and

settled it. Similarly, a solution wil! have to be

found out in respect of the Bodo Movement.

Mr. Deputy Speaker, Sir, | would like 10
say that though the Bodo agitation appears
to be small one, yet at times small agitations
prove to be dangerous for the country. |
therefore, request you to pay attention to It

in Assam, it is not only the question of
AASU or the Bodos. There are a number of
other minorities, on whom atrocities aré
being committed and discrimination made
against them. The Government of the Stal®
is adopting coercive tactics to suppress@helf
movement. For how long will they continué
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to be suppressed? When the AGP people
were launching their movement, these
people were following them as their younger
brother. Now when they are in power and are
indulging in fighting, the Bodos, the younger
brother is also resorting to movement. They
had never thought that their younger brother
could resort to movement one day. The
Government of Assam is not able to solve
the Bodo problem. Yesterday, one of our
hon. Members. Shri Shantaram Naik rightly
called the AGP as **. We have seen the
situation prevailing in the State of Assam.
The State Government has turned bankrupt.
They are not in a position to pay salary to its
employees. The situation of price rise in the
State has gone so bad that the common man
is not able to purchase even a small item.
The Government of Assam and the Chief
Minister of the State know pretty well that
they cannot help in such a situation. They
canonly launch agitations, commit murders,
spearhead movements and resort to arson.
Butthey cannotdo anythingtorestore peace
in Assam. | would like to request you to ask
the Government of Assam to restore peace
in the State.

| would like to request the august
House, the hon. Minister and also the State
Gevernment to do something for the reha-
bilitation of the families of those Government
officers and innocent people who were
murdered during Bodo agitation.

I would lke to congratulate Shri
Madhavrao Scindia for immediately provid-
ing ajob to the wife of the Station Masterwho
was murdered. But nothing of this kind is
being done for the family members of the
people who were murdered in Assam. Jobs
should be provided either 1o the wife or the
son of every deceased person. The Central
Government will provide help to its employ-
ees. The State Government should also
éxtend necessary help to its” employees.
(Interruptions)

I would like to call upon you as well as
the Central Government not to view this
movement from a political outlook and solve
the issue by adopting humanitarian ap-
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proach.
[English]

SHRI V.S. KRISHNA IYER (Bangalore
South): Mr. Deputy Speaker Sir, yesterday
| was not here. But today, | have listened to
some of the speeches. It really pains me to
see that this issue has taken a political turn.
This Bodo agitation is a national problem
and very dangerous implications are in-
volved in this agitation. Instead of outrightly
condemning this agitation and the violence
of the agitators, this forum has been used for
accusing the performance of the AGP Gov-
ernment inthe State of Assam. Sir, thisisthe
supreme legislature of our country. When-
ever there is violence in any part of the
country, it is our first and foremost duty that
we must condemn the violence. This House
is aware that more than 160 innocent lives
have been lost in the agitation. Hundreds of
governmentbuildings have been burnt down
by the agitators and there are hundreds of
arson and looting cases. Our first and fore-
most duty is to condemn this violence.

| know very well that if this agitation is
encouraged, it willbe opening the floodgates
to similar agitations in all the States. If you
concede the demand for a separate State in
one part of a State, then there will be similar
demands in all the States. It is possible that
the tribals do have some problems which
may be very genuine. | am aware of the
problems, though | am not as well-conver-
sant as Shri Goswami and Shri Chaliha. Not
only the Bodos, but other tribals in Assam
too have certain grievances. They want to
maintain their own culture. There are eco-
nomic problems also because the forests on
which they depend for their livelihood have
been destroyed. But the solution is not in
demanding a separate State. That should
never be encouraged. But here, what I find is
that instead of condemning the agitation and
finding out a solution, the AGP Government
is blamed.f you go on accusing the AGP.
Government it will not solve the problem. |do
not believe that this agitation is the brainchild
of the AGP movement. It cannot be because
it has not started now. It has been in exis-

"Expunged as ordered by the Chair.
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tence as long as 20 years ago. This type of
agitation for a separate State in any part of
the country should be nipped in the bud.
Whenever there is regional imbalance or if
any pan of a State has certain problems
peculiar to that part, it is the duty of the State
Government to see that the grievances of
that area are resolved. | admit that. These
people may have certain grievances. But
they should not be encouraged to demand a
separate State. Sir, we should categorically
and outrightly condemn violence. The
House should appeal to the Students Union
to come to the negotiatir. J table. | have seen
some of their demands in the newspaper.
They have got 80 to 90 demands. It is pos-
sible for the State Government to sit along
with them on the negotiating table and find
out the solution to at least some of their
demands. One thing | do not understand is
this. Why do the Students Union want a
Central representative to be present? Mr.
Sontosh Mohan Dev should explain this.
What impression does it give? It gives an
impression that there is a nexus between the
higher-ups in the ruling party or the Govern-
ment and the agitators. Why are they insist-
ing on that? Let them first of all come to the
negotiating table and discuss it and if neces-
sary the State Government will naturally ask
for Central intervention. But instead of that,
if they put some conditions to come to a
negotiating table, that should never be con-
ceded.

Now | want to make an appeal to the
Members of the ruling party. What I find from
the discussions that we had is that the target
of attack is the AGP Government. The AGP
Government is an elected Government. If
the people are dissatisfied, they would dis-

lodge them.

If they are not happy, if they are not
satisfied with the performance of the AGP
Government, naturally in one or two years
the elections will come and they will throw
them away. As a humble Member of this
House, | appeal particularly to the Central
Leaders that they must outrightly condemn
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this violence. That is the first and foremost
thing. The Minister while replying should
condemn this violence. You should advise
the Student leaders that they should re-
spond to the invitation and ask them to
negotiate with them. Let them go to the
negotiating table for negotiation. At the
same time some of the leaders particularly,
the Chief Ministers of the neighbouring
States who are issuing statements by en-
couraging such movements should be dis-
couraged. The AGP Government takes ob-
jection to the statements. The genuine fear
of the AGP Government is that there has
been some sort of help being given by the
Central Government. So the genuine fear is
there. That should be allayed. That can be
allayed by a statement. Through this House,
| want first of all to condemn this violence.
Under no circumstances, we should recog-
nise violence. At any cost we should never
encourage such violence in any part of the
country.

Secondly, at least this House should
send amessage to the Bodo Students Union
that they should go to the negatiating table
and discuss with the State Government their
problems. Then only, if necessary, they can
ask for the Central intervention. These two
things are important. Instead of that, if you go
on accusing the AGP Government, the
things will not be solved. If will only leadto a
political conflict. It is not a political issue.
Though | am an Opposition Member, | don't
look at it from the political angle. Because, it
is a very dangerous thing. if you concedethis
demand for one separate State in one area,
then similar demands will come from other
States.

With these few words, | thank you for
giving me an opportunity to speak here.

[Translation]

SHRI HARISH RAWAT (Almora): Mr.
Deputy Speaker, Sir, when Shri Pa{ag
Chaliha was, speaking | was wondering
whether he was participating in the debateof
the Bodo students agitation or was
acase against Shri Sontosh Mohan Dev, the
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hon. Minister of State for Home Affairs. From
his speeches it appeared to me that he was
trying to view the whole issue from a political
angle or even more than that from a party

angle.

Violence has no place in democracy
and all types of violence, whether it is done
by the extremist elements of the Bodo stu-
dents union or by the Assam police on the
Bodo people, must be condemned. We must
deprecate both types of violence. If we do
not do so, we cannot mange the affairs of the
country. Our party has not been understood
properly. Our party has made itclear that we
want a unified and strong Assam and it is
also inthe interest of the whole country. That
is why the Hon. Prime Minister has said
categorically that no further division of As-
sam will be allowed. Even after this, if the
party in power, i.e. Assam Gan Parishad, is
suspicious of the intentions of the Central
Government, it will be presumed that it is not
trying to go deep into the matter. Instead, it
is looking after its party interest and creating
rifts between different groups of the people
just to cover up its own failures in economic
and development fields and is, thus, divert-
ing the attention of the people.

This august House very well remem-
bers that when the Darjeeling agitation was
going on, the Hon. Prime Minister as well as
the Central Government advised the Gov-
emment of West Bengalto hold talks with the
Gorkha agitation leaders and try to sort out
their genuine problems and find some solu-
tion to the problem through negotiations.
Today the Government of Assam is accus-
ing the Central Government of.interference
In their affairs. They term it as their internal
affair and try to keep the Central Govern-
ment aloof. But the Bodo agitators want that
they will join the talks in the presence of
representatives from the Central Govern-
ment. The Government of West Bengal had
adopted the same attitude during the
Gorkha agitation and that resulted in large
scale violence in Darjeeling. Finally, the
Government of West Bengal had to agree to
the stand taken by the Central Government
and in this way peace was restored in Dar-
leeling. It is a question of faith.The Bodo
:gltators do not reply on the Government of
c:am for some reason but have faith in the
Uentral Government. The Congress party is
not to be blamed for it. All the parties con-

CHAITRA 30, 1911 (SAKA)

AllBodo 454
Students’ Union

cerned, the Government of Assam, the Bodo
agitators, the people of the P.T.C.A. and the
Central Government want a solution to the
problem.When our objectives are the same,
it is meaningless to involve or not to involve
somebody in it or to keep some other party
out of the talks. It will be totally unfair if we
view the problem from a law and order angle.
It is a very sensitive issue. Bodo agitation is
not new. They have been raising their de-
mands right from 1967. Itis not correctto say
that the Central Government is tendering
this piece of advice only because the AGP
Government is in power in the State. Even
before that, the Central Government ad-
vised the then Government of the State to
hold talks with the Bodo agitators. Today
when we see that the Bodo people have
taken to violence, we come to a definite
conclusion that something has hurt deep in
the minds of these otherwise peace loving
people. They have taken recourse to agita-
tion. |, therefore, request the hon. Minister of
Home Affairs to go deep into the matter. The
Government of Assam should also delve
deep into the matter and find out the reasons
as to why the peace loving Bodo people
turned violent. (Interruptions) Keeping four
Ministers in the Government is not going to
help. The question is how sensitive, how
vigilantthe Government is towards the basic
problem of the Bodo people. How far is it
sympathetic to their problems. If a feeling
gains ground in the minds of ‘the Bodo
people that no Government, no political
party is vigilant to their interests and nobody
wants to do good to them, they will lose faith.
It hardly matters if 4 to 6 Minister are included
in the Government to represent them. As
such | would like to request the hon. Minister
of Home Affairs to go deep into the matter in
spite of the fact that the AGP Government
did not try to find out why the Bodo agitators
turned violent all of a sudden. | feel that the
AGP Government should know who are the
Bodo agitators and what is the Bodo union.

When the Assam agitation was going on, it

used to be a part and parcel of the AASU. It

was with them. These people have received

training from one another. They can under-

stand the Bodos better than us. But it is

urfortunate that instead of going into the

matter deeply the AGP is trying to give a

political colour to it.

| would like to request the Government
of Assam through you that it should talk to
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the Bodo Students Union in the presence of
arepresentative of the Central Government.
The Assam Government should not unnac-
essarily be touchy about the proposal of the
Bodos. If unnecessarily this matter is raised,
it will definitely affect the whole North-east-
ernregion. As everyone is aware that Assam
is a state which has got affiliation with the
rest of the country in every respect right from
the days of the freedom struggle. If there is
any unrest in the state, the whole of North-
East gets affected thereby. Our hon. friend
Shri V. Kishore Chandra Deo and others
have alleged that the Chief Ministers of
some of the North-Eastern States are trying
to interfere in the internal matters of Assam
and want the Central Government to inter-
veneinthis matter. Whenitis in their interest,
why should not they do so? Assam is the
gateway to the North-East and all the essen-
tial commodities are supplied through As-
sam to these states. | would in fact, like the
hon. Minister of Home Affairs to enlighten
the House about the position of the supplies
to the different North-Eastern states since of
Bodo agitation started in Assam? If the
supplies do not reach or reach in less quan-
tities it certainly distresses the hon. Minister.
His difficulties are increased and if in the
circumstances, he reacts sharply, it cannot
be said that it was unjustified on his part to do
so irrespective of whatthe AGP Government
may say in this regard.

It is the common knowledge that the
tribals are generally quiet and peace-loving
people and that believe in non-violence.
They grow violent under these types of cir-
cumstances. Firstly, if a sense of isolation
increased among them, they become vio-
lent. Secondly, if they feel that their identity
is going to be completely lost, they become
violent. The way in which their land is being
forcibly occupied by the outsiders threatens
their identity. If the Assam Government
convey to the Centre the demand of the
Bodos that the Sixth Schedule should be
extended to cover them, the Centre may
direct the State Government to discuss with
the Bodos regarding the areas in which the
Sixth Schedule could be extended. But the
Assam Government is not inclined to talk to
the Bodos about this matter. Thirdly, the
Bodos become violent when economic
neglect and exploitation reaches the ex-
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treme. The area from which | hail, there also,
demands one being made for a separate
state. The reason behind such demands is
that the Uttar Pradesh Government is not
paying due attention to the development of
the hilly areas. It is precisely for this reasons
that people are agitating there. The same
sort of resentment has developed among
the Bodos. Therefore, it is necessary to
remove such ill-feelings. | would like to re-
quest you to look into this matter.

Again, as per my informations, Assam
Tribal Board has become a non-functional
Board. No meetings of the Board are held.
Even if meetings are held, they are purely a
formality. The issue of the development of
the Tribals does not figure in such meetings.
The entire issue should be looked into
deeply. | would request the AGP Govern-
ment also that it should not look at this issue
from a political angle. This issue cannot be
treated as a problem of the State Govern-
ment but it should be treated as a general
problems of the tribals. This problem cannot
be ignored. This is why Assam Government
should take the necessary help of the Cen-
tral Government to solve this problem.

[English]

SHRI NARAYAN CHOUBEY (Midna-
pore): Mr. Deputy-Speaker, This Bodo
movement is essentially a movement of the
tribals and it is a movement for their self-
determination. | will come later on to what
should be done and what should not be
done. Definitely, violence should have to no
place here. it should be remembered that
today not only the Bodos, but also the tribals
of various places are in ferment. The tribals
of this country have been neglected forthou-
sands and thousands of years. Sometimes
there have been revolts and their revolts
have been crushed with bloody weapons of
the oppressing classes not once, but moré
than once, during the British regime, after
the British regime—all these things had
happened. Who does not know the history of
India cur Scheduled caste and scheduled
tribe people have been declared as third o'
fourth grade citizens throughout this cou
try. And even our Sastras have said thatthey
are no equals. And who does not know the
story of Mahabharat, where Dronachary?
had to take the finger of Eklavya becausé
Eklavya had been trying to contest and d¢°
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feat Arjun. Eklavya was a tribal... (Interrup-
tions)

[ Translation)

SHRIATAUR RAHMAN (Barpeta): Is it
continuing since then?

(English)

SHRINARAYAN CHOUBEY: If you do
not know it, you should learn.

The tribals are demanding Jharkhand.
what should be done? The neglected, sup-
pressed and oppressed tribals, scheduled
caste and scheduled tribe people through-
out India will rise. They should all definitely
make .neir own justified demands. Today
the tribals are not willing to bear what their
forefathers had been bearing. They are
going to schools; they are going to Univer-
sities; they are becoming Engineers; they
are joining Army and their eyes are opening.
They are feeling that they have been badly
treated. Actually they have been badly
treated. So, if the tribals rise, if their de-
mands are justified, then |, as a communist,
welcome it. But then, beware if the patriots,
honest and democratic people of India do
not lead the tribal, scheduled caste and
scheduled tribe people to get their justified
demands, definitely advantage will be taken
by those people who are not patriots, who
want to divide this country and who want to
create troubles here and there. This must
also be borne in mind. if we fail to lead them,
if we fail to give them justice, then definitely
those people, who do not want to give benefit
to thetribals of my poor motherland, my India
will take advantage of it. It is taking place
everywhere.

It should be taken care of. Now what is
the problem? Similar problems had arisen in
Tripura. Left Front Government of Tripura
Wanted that the Tribal Council should be
there within Tripura. The question of dividing
Assam does not arise at all here and now.
Assam has been divided not once, it has
been divided several times. So, the demand
for a seperate States for Bodos is not a
lustified demand. At the same time, what-
ever Justified demands they have got within
the framework of Assam, whether some-
EP'_"Q can be solved, as has been solved in

fipura like creating a Council, | think that
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should be looked after by the Government of
Assam, Central Government and other
forces so that Bodos come to the negotiating
table shedding violence. Yes, it is a fact that
this movement in the Bodo areas and in
Assam is leading to a total disruption of the
entire North Eastern Region. At the same
time it should be understood that the Central
Government, which is not very happy with
the AGP Government for many reasons,
because they have defeated Congress,
should not in any way take advantage of the
discontent among the Bodos to fan it so that
AGP Government in Assam could be taught
a lesson. This attitude, if any, should be
forsaken for the country's sake, for the
nation’s sake and for the country’s integra-
tion sake. You and | may differ. You are
trying to take political advantage on this
Bodo issue. This is coming in the Press.
Hon. Minister of State knows it. It is agog with
such reports. Giving support by some Minis-
ters or some other force in the Central Gov-
ernment must stop. The differences of the
Central Government with the AGP Govern-
ment can be solved at Delhi, at Shillong and
at Gauhati. But we should not take advan-
tage of the tribal people’s demands in order
to settle scores with the other Government.
This thing should not be done.

Another thing | want to point out here is
that chauvinism of all sorts is bad. Bodo
chauvinism should not be supported. But
remember, Bodos are tribals. They can go
astray very easily. These people have been
neglected for years and years together. But
the nationalities have come up like Bengalis,
Assamese, Criya, Telugus, Tamils. We are
the so—called educated people. But one
chaunism cannot fight another chauvinism.
We cannot fight Bodo chau nism with Assa-
mese chaunism. We cannot fight with Jhark-
handi chaunism with Bengali chau .nism or
Bihari chaunism. | think, our patriots and
democrats should think of this. Remember
that they were backward for ages ages to-
gether. For them to go astray and take a
wrong path is very easy. They should be
persuaded to forsake violence. They should
be asked to come and talk to the Govern-
ment of AGP at Gauhati and settle the mat-
ters. If need be, if the Government of Assam
thinks it necessary, they may becalled atthe
Centre. There should be no question of
prestige. Enough harm has been done. But
then | can sav that one chaunism cannot
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fight another chaunism. Chaunism of all
sorts should be shun, particularly chauvin-
ism of the bigger section should be shun
immediately. This is the major responsibility
of the Government of Assam to try to solve
this problem. If they need help, they can take
the help of the Government of India.

It should be remembered that Assam is
a border State, a sensitive State and for that
matter if any problem continues there, it will
harm the country. There are enough prob-
lems in this country like the Punjab problem,
Babri Masjid problem, Hindus-Muslim prob-
lem. Another problem i e. this Bodo problem
should be settled immediately here and now.
we must tell the Bodo brothers also, for
God's sake, forsake violence. This bombing,
looting, breaking of railway tracks, disrupting
communication, does not solve the problem.
This has been tried again and again. This
should be shun. They must come and talk
with the Government of Assam. Now an
invitation on behalf of the Government of
Assam is there. they should try to take ad-
vantage of that. if there is any movement,
that movement should be democratic and
peaceful. But this type of violent movement
must be shun. Any Government or any force,
be it Government of India or any other force,
should not give them the impression that
they should continue their violent agitation to
get their demands fulfilled. They should not
be give the enthusiasm to continue the vio-
lence. They should not be given the impres-
sion that Assam is coming to a halt and if they
continue this thing for months together, they
will get their demands fulfilled. But remem-
ber, Government of India is committed not to
break Assam. If they are given support and
they are asked to go that way, then the
division of Assam is bound to be there, which
you do not want. Nobody wants that Assam
should be divided. At the same time, their
justified demands must be met. Parliament
must ask them to come to the round table so
that the matter can be settled peacefully.

SHRI VWAY N. PATIL (Erandol): Mr.
Deputy Speaker, the Bodo tribals agitation is
not anew one. We have seen thisin the form
of Plains Tribal council right from 1967
onwards. But it remained dormant because
the then State Government in Assam and
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the Central Government took care from time
to time to look after their problems, their
demands and solve them. Then why this
spurt in the agitation is there now? It is
because of some developments in the State
itself. Mr. Dinesh Goswami was yesterday
alleging that the Central Government is
encouraging the uxtremists. Of course, in
every allegation, they have got political
vendetta in mind. Although they have come
in power in Assam, it is a very novice govern-
ment, | should say, not much experienced.
As they are not able to run the administration
properly, they want to blame others, and this
blame is not tenable. Why did the Chief
Minister issuethe statement? It is reportedin
the Press that the reservation or the tribals
will be withdrawn. This will definitely agitate
the tribals, wherever they are. When they
start agitation and resort to violence, again
the allegation comes that some forces from
the Central Government, from Delhi are
encouraging them. Was it a fact that some-
body was encouraging the AASU movement
also from the Centre? No. We condemned it
at that time, we are condemning this Bodo
agitation also.

Kumari Mamata Banerjee has said that
we feel sad overthe lives that have been lost.
Innocent people, including Central Govern-
ment employees, fell victims to this agitation.
So, all are concerned and feel that this
agitation should stop. There should be some
solution found out. But why should there be
an adamant attitude of the Government
saying that it is for the State Government to
solve this problem, the Central Government
need not intervene. If the Bodo tribals feel, if
the students feel that they will not get justice
at the hands of the State Government alone
and if they want somebody else as arbitrator,
it is proper on the part of the Central Govern-
ment to go and act as an arbitrator, There is
no harm in it.

We see some or the other agitation—
may not be in such violent form—in many
parts of the country. When the State Govern-
ment take up some development plans, ove
the years, some regions within the State feel
that they are neglected. | would like to givé
the example of my State. In Maharashtra
people from Vidarbha many times speak ou!
that they are not getting sufficient funds for
the development of Vidarbha. There is a ot
of backlog. So, there is a regional imbalance:
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Community-wise also some people feel that
they are being ignored. So, if these Bodos
feelthat their interests are notbeing properly
looked after by the AGP Government and if
they have resorted to agitation, one should
not blame the Central Government for that.
Mr. Goswamiwas, of course, giving us credit
for maintaining the supplies through rail-
ways to the Assam State and to other North-
Eastern States. That itself shows that the
Government of India has got honest inten-
tions to help the State Governments,
whether it is an Opposition-ruled State or a
Congress-ruled State. We condemn vio-
lence anywhere in India and in whatever
form it is, we again feel that the Central
Government should be the arbitrator and the
Bodos should be made to sit across the table
along with the State Government leadership
and immediate solution should be found out
so that the agitation does not take a violent
turn or a serious turn, as it is contemplated,
asitisfeared. Withthese words, lonce again
appeal to the Central Government and the
State Government also not to look from the
political angle but to look from the angle of
solving the problems of ftribals, genuine
problems which are there over the years and
come to a concrete solution. Thank you.

SHRI PIYUS TIRAKY (Alipurduars):
Mr. Deputy Speaker, Sir, the Bodo Move-
ment cannot be considered in isolation, but
itis a national movement. All over India, the
tribal community has risen and they are
asking for their rights. They are not asking for
any mercy from anybody but they are asking
for their rights. If there is a tribal movement
anywhere in the country, the Government
says that it is a secessionist movement;
fqrmgn hands are there, sometimes mis-
sionaries are there, etc. These kinds of
blames are put on them and | want to tell this
hon. House that patriotism of the tribal
community is very great and they have never
become communal, they have never
thought of secessionist idea and they have
never been influenced by any other commu-
nity. They have accommodated all the com-
:""ﬂm within their areas. But things have
\ appened that their lands had been annihi-
aled by the contractors, business commu-
Nty and other communities also.The same
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thing has happened in Tripura also in Bodol-
and. Bodos were in majority and they have
now become a minority. All their lands have
been taken away by the other communities.
Thetribals attach so much importance to the
forests and their lands. Their rights on their
land and the forest have been santched
away by the Government either by the State
Government or the Central Government. So,
the Government should think over the prob-
lem of the tribals in general. | arn not blaming
the A.G.P. Government alone, Aight from
the beginning, about 50 lakhs of tribals have
been workinginthe teagardens andthey are
ex-tea garden tribes.

14.02 hrs.
[SHRI ZAINUL BASHER in the Chair]

Today they are not recognised as
tribals. So, what is the use of giving these
facilities to the tribals if they are not recogni-
sed as tribals.

Sir, we do nto know the total number of
tribals living in India. So, a legislation should
be brought forward before this House and
the recognition of the tribals should be given
on an all-India basis. At all cost, the recogni-
tion should be given to these tribals. if a
‘Brahmin’ lives in a tribal area, he cannot
become a tribal. He will be a ‘Brahmin’. Like
that one tribal may be living in Assam, but he
will have his own identify, his own language,
his own dialect. Sir, in the beginning a Prov-
ince was made accordi..g to the language
spokeninthe area. On the basis of language
spoken in a particular area, allthe Provinces
had been created in India. And what hap-
pened? What happened during the reorgan-
isation of the States according to the lan-
guages spoken in different regions? A lot of
agitations and so much of blood-sheds had
taken place. But when the tribals want that
their identity should be maintained they are
blamed by saying that they are creating
secessionist movement, terrorist move-
ment, anti-Indian movement, foreign hands
are there, missionaries are there, 9ic. These
kinds of blames are there to suppress the
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movement. Tribals all over the country are
not asking for mercy, but | want that they
should come forward by demanding their
rights. They should have equal rights and
equal treatment all over the country and no
other people orthe Government should try to
overpower them or rule them. There are
tribals in every nook and corner of the coun-
try. Some reservation in the Government
services should be made. There is some
small reservation for them at present but still
the quota is not fulfilled. In trade and com-
merce also, there should be some reserva-
tion for them. They should be given some
preference in trade and commerce. The
Government should come forward to help in
getting remunerative prices for their goods.
Otherwise they will be exploited very much
and this exploitation should be removed.

Now, | am coming to the Bodo problem.
Bodos are the aboriginals of Assam. As far
as | know, they have their own identity all
along and they have their own way of life and
common laws. They have their own way of
justice. They do not believe in the justice that
is prevalent today, they have no faith in the
police administration, they have their pan-
chayat system and they have their own way
of justice through the panchayats. Even in
Chotanagpur, in Gujarat, Madhya Pradesh
and Orissa, the tribals have their own laws
and customs and they should be respected.
Iif any Government fails to respect, then
there will be a move for separation. The
Government is thinking that they are sec-
ond-class citizens of India and they are
asked to go where hard work is needed, for
instance, to build a big road, to go to the
Himalayas where others are unwilling to go,
such jobs are reserved for the tribals and the
Scheduled Castes and other minorities who
have no say in the Government. That is the
thing going on after 40 years of Independ-
ence. So, it is my demand that not only the
Bodos but all over India wherever the tribals
are, they must come forward now and assert
their rights. The tribals have the right to rule
India and their culture, language and identity
must be respected by all and specially | want
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the Union Government to come forward with
a legislation that all the tribals is should have
their culture and identity. if any State Gov-
ernmentfails to protectthem, it must face the
consequences. |f they do not promise to
protect the identity, their language and cul-
ture, then that State Government has no
right to rule the tribals in the State. and if any
State is willing to give them equal status in all
respects, in trade and commerce, in Serv-
ices and other ways, then it is Okay. The
tribals are no secessionists and they are not
communal alsc. They can accommodate
any community. They can live peacefully as
others. So, it is time that the Union Govern-
ment come forward and think overthe tribals’
problems. There is lot of unrest among them
now.

[Translation]

SHRI GIRDHARI LAL VYAS (Bhil-
wara): Several hon. Members have ex-
pressed their point of view on the Bodo
problem. Those who have affiliations with
the A.G.P. Government have supporied the
stand by AGP and have opposed the Central
Government. In view of the fact that the
Government of India had agreed to make
arrangements as per the demands ol the
AASU and provide a solution to the Assam
problem accordingly, such allegations
should not have been made against it. After
Assam was divided, the Central Govern-
ment took keen interest in the creation of
Arunachal Pradesh, Nagaland, Mizoram
efc. and it took commendable steps for the
protection and development of the tribal
areas. No other party other than the Con-
gress has made so much of efforts to protect
the tribals and ensure their progress. The
other parties are only interested in gaining
political mileage, whether it is the CPI, the
CPI(M), the Forward Block or any other party
and no one is genuinely sympathetic tothem
or interested in their betterment. Therefore,
| would like to submit that they are only
shedding crocodile tears which they have
shed earlier and will continue to shed I
future as well. The Congress Government S
committed to the development of the county
and it is discharging its responsibility in thé
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best possible manner. The Congress has
never been in favour of bifurcation of States
or breaking them into parts and thereby
weaken them. lts policy has rather been to
ensure that the tribals who have never been
able to get proper justice and legitimate
powers should get them. It is the duty of the
Government to grant them their due and
necessary action is being taken in this direc-
tion. It is the wrong policy of AASU which
have given rise to the Bodo agitation. ABSU
is its integral part and has flourished under
its guidance.When the Assam Government
has reaped all the benefits, it should also pay
attention to their problems as well. The
Bodos are complaining that their land is
being confiscated, development work is not
being undertaken and they are being ex-
ploited in every way. Educational facilities
are not being provided to them and similarly,
they are not getting necessary facilities in the
field of agriculture, food and supplies,
sports, culture, fisheries, water supply,
health , irrigation, rural development, roads,
Panchayat system, land revenue, land re-
forms, etc. and consequently they are lag-
ging behind in all these aspects. The have
been constantly drawing the attention of the
Assam Government to their problem but the
State Government has not made any efforts
or taken any steps in this regard. When the
Bodos observed that the AGP Government
IS not able to solve their problems, they
approached the Central Government and
their problem was brought before the hon.
Minister of Home Affairs. The hon. Minister
entrusted the matter to the State Govern-
ment without a second thought. so that it
may solve their problems properly. A sepa-
rate Development Authority may be created
for the purpose of the development of the
Ir'!bals and provisions have been made inthe
Sixth Schedule to provide all kinds of facili-
lies whether of language or some other kind
of facilities to the tribals. The State Govern-
ment was instructed 1o solve the problem by
negotiating with the ABSU leaders and
subsequently, the Chief Minister was also
directed to take personal interest in finding a
solution too. When inspite of all such initia-
lives, no solution to their problem was being
found, the Bodoes resorted to the method of
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agitation. Thereafter, the sort of agitation
which took place resulting in bandhs, killings
etc., it can be said that the AGP Government
is responsible for such state of affairs be-
cause it did not pay attention to the demands
ofthe Bodos andto their problems intime. As
aresult, unrest in prevailing there today. The
Central Government and the hon. Home
Minister have categorically stated that they
are not in favour of the division of Assam.
The State Government and should appreci-
ate the clear policy of the Central Govern-
ment and should make efforts to find a solu-
tion to the Bodo problem. Their exploitation
should stop and action should be taken for
their development. More educational facili-
ties should be provided for them and at the
same time reservation facilities and other
essential facilities should be made available
to them. Due emphasis should be given for
their economic development, In brief efforts
should be made to satisfy these people
which the AGP Government has not done so
far. # is an account of this thing that the

Bodos have launched their agitation. The
wrong policies of the AGP is responsible for
whatever is happening there today. The
State Government has never paid any atten-
tion towards the problems of these people.

As a result, they are frustrated and are
carrying out their agitation. Some hon.

Members have rightly pointed out that states
are exerting pressure on the Central Gov-
ernment because the essential commodities
to their states are supplied via Assam.

Therefore, if there is an agitation going on in
Assam, other states have to also suffer the

consequences. The adjoining states of

Mizoram, Nagaland, Manipur and Tripura

are affected. Therefore as the Hon. Prime

Minister has stated that if the Assam Gov-

ernment is not able to control the Bodo

agitation, Central Government will be forced

to intervene and take certain steps which will

not be good for the State Government. This

does not imply that the Central Government

wants to put some kind of pressure on the

State Governmentbut just this much that the

Assam Government should try its level best

to ccntrol the Bodo agitation.

While pleading for the Bodo agitation in
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Assam, several hon. Members have submit-
ted here that there has been no disruption in
the supply of essential commodities and that
has reached everywhere properly. It is evi-
dent from the violent nature of this agitation
as to how much peaceful this agitation has
been and whether the essential commodi-
ties have reached safely in the North-East.
One hon. Member has submitted that the
Central Government has constantly paid
attention to the requests of the Assam Gov-
ernment and has provided necessary assis-
tance and had aiso deployed its defence
forces there. If it had not done so, it would
have been alleged that this agitation has
turned violent on account of the Central
Government and that it has a hand in it. The
Central Government would have been pres-
surised in this way.

MR. CHAIRMAN: Shri Vyas, you may
now conclude. You have taken a lot of time.

SHRI GIRDHARI LAL VYAS: As the
Assam Government wants to protect its own
state because it considers it to be its our
region, it should consider the country as its
own and extend necessary cooperation
accordingly which willensure an relationship
on equal basis and ensure continuous prog-
ress of the country. The requirements of
these tribals should be fulfilled. It is not
necessary to create a separate state for
them but their reasonable demands should
be accepted. If such measures are taken,
the Assam Government will be in a position
to solve this problem and the Bodos will also
not demand for a separate state. Thank you.

[English]

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Chairman, the Bodo agitation
and the problems created by it should bot be
discussed in an isolated manner. It is not
only a State problem but national problem,
tribal problem. Wae cannot deny it. The tribal
people who are neglected for hiundreds of
years, even after independence are still
being neglected. But, | am sorry to say that
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the Central Government ... ..ucr to gain
some political mileage are exploiting this
Bodo agitation. | have differences with the
AGP members on ideological point of view,
on economic point of view. Even then, |
cannot say just like like as just now some
Members have said that Bodo movement is
the outcome of the AGP administration. |
cannot say so. Some Members have even
said that Bodo movement is the brain-child
of the AGP. It is not so. Of course, Bodos are
part of the Mongolian origin. They are de-
manding particularly separate State be-
cause they think, they are the original people
of Assam and so they should have a sepa-
rate State. Mr. Sontosh Mohan Dev, the hon.
Minister, is here.

The hon. Minister knows very well that |
am just on the border of that particular area
of the proposed Bodo State which is de-
manding by Bodo agitators.

If you go through history, you will find
that it is the Kamatapur kingdom which was
so powerful that it stretched totally from the
right side of the Brahmaputra up to the
Ganges. Originally, the rules and the people
of that area were from the Rajvanshi com-
munity to which | also belong. It was ruled by
the Rajvanshis in the past that it cannot be
the deciding factor to demand Rajvanshi
State at present for the purpose fo solving
problems of the community. But, of course,
we cannot deny that these Bodo people are
the most neglected. They have got theirown
culture, language and tradition. But every-
thing has been neglected. Itis notonly in the
regime of AGP Government there. Even in
the Congress regime, they were neglected.
Tne tribal people the Scheduled Caste and
the Scheduled Tribe people are very much
neglected in this country. Yesterday there
was aquestion. |am coming tothat. ‘Howare
you treating the tribal people”. It was ques-
tion No. 468 of the Taxtile Department and.
in answer, the hon. Minister admitted thal-
my Congress friends are there and they
should also know this that—in 1987, in Cate-
gory B, our of 31, none of the Scheduled
Tribes were recruited. In C Category, out of
48, oniy one person was recruited (2.1%). 1"
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D, out of 22, 3 ST were recruited ( 13.6%).

In 1988, in category B, out of 32, not a
single ST was recruited. In C category, out of
42, only one ST was recruited (2.4%).

With all this, do you like to say that you
are doing much for the tribals? No . You are
not doing justice to the Scheduled Castes
and Scheduled Tribes of the country. Even
then |cannot supporttheir demand for State-
hood separate Bodo State by dividing As-
sam let us come to the population of that
area.

In 1981, there was no census, But,
according to 1971 census, the area which
they would like to be put in the proposed
Bodo land is about 15,220 Sq. KM for an
autonomous State and in that Statehood, if
you take the figures of 1971, the percentage
ofthe Bodo speaking people inthe Kokrajhar
district, the heartland of the tribal-inhabited
area, was just 26.87%. The population per-
centage was 10.87 in the Nalbari district,
4.72 in Barpeta district, 9.55 in Darang dis-
trict, 2.55 in Lakhimpur district and two in
Sonitpur district. The ABSU charges that the
figures were “manipulated by a Chauvinist
government”, and added that a large num-
ber of Bodos were excluded from the 1971
census.

| ask the hon. Minister whether this
census is wrong or whether it has been
manipulated. If that is so, then they are inthe
wrong because they were in the Govern-
ment at that time. It is the Congress people
who have neglected the Bodo people first.

Through you | ask another question.
The Bodo agitation was started in 1950's. At
that time, they demanded that they would
like to have Bodo as the State language. The
Bodo agitators demanded at that time that

language should be the State lan-

guage with Roman script. But, you said, no

 cannot be. The Congress Government at

that time said that if they agree to Bodo

:znguaga with Devanagari script, then only
@ Government could consider it.
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In this context, | do not find if justifiable
to have a separate State of Bodoland.

In Udalgiri and Kokrajhar sub-divisions,
the Bodo population is about 50% and in
other areas their population is only 2 %. It is
only 50 per cent people live in those sub-
division s only and not in the entire district.
So, |cannot supportthe demand of the Bodo
people for a separate Statehood. In this
connection, | would like to say that the divi-
sion or the demand for a separate State
cannot solve the problem. Sir, you know that
Assam has already been divided. There are
seven sister states carved out of the State of
Assam. If we againtry todivide it, what willbe
the position of that State? There are so many
languages. Even among the Bodos, there
will be so many languages. So, if the Gov-
ernment would like to divide the State of
Assam on language issue, then India will be
having hundreds of States. Just to protect
the rights of the Bodo people, to protect the
language and culture of the Bodo people, let
there be an Autonomous Council under the
Sixth Schedule of the Constitution just like
that of Tripura or the Darjeeling Hill Council.

SHRI PIYUS TIRAKY(Alipurduars):
That Hill Council is not a tribal State. You
have committed a mistake.

SHRI AMAR ROYPRADHAN: Let the
Bodo language be taken up as the second
language orthe third language inthe State of
Assam. Even Bengali language may also be
taken up. In West Bengal, Bengali is the first
language and the second language is the
Nepali language.

SHRI PIYUS TIRAKY: It is because
they fought for it.

SHRI AMAR ROYPRADHAN: Sir, the
Bod people demand that a Central Govern-
ment representative should be there. They
insist on this. If they have to solve this
problem, let them sit together across the
conference table. This is my request to thp
ABSU also. Let them sit across the negoti-
ating table with the Government and sort out
this problem. In this connection, | would like
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to emphasize that violence should be con-
demned by all the people.

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Chairman, Sir, | shall not dilate on
the history of the Bodo agitation. But | have
had some personal contact with the Bodo
people. My brief contact convinced me that
they are a civilized people, a cultured
people, adisciplined people, a people with a
deep sense of identity and a deep sense of
honour and dignity. So, their longstanding
aspirations simply cannot be brushed aside.
I must say that the present agitation is a
natural consequence of the Assam agita-
tion. The logic of an ethnic homeland was
implicit in the logic of the Assam agitation.
That aroused many aspirations and many
dreams among ethnic groups. | must say
that there are sections of the people of
Assam who feel that the AGP Government
has done precious little to command the
loyalty, the faith, the confidence of many
linguistic, religious and ethnic minorities that
live in Assam and that have got equal rights
over the land of Assam. The result is that the
minorities today in Assam are alienated. Not
only the Bodo but all of them fee they are
being treated as step-children, that they are
being subjected to injustice, unfairness,
discrimination and sometimes even oppres-
sion. There are cases of police atrocities and
there are cases of economic discriminarion.
There are attempts at cultural assimilation
and all these together form the environment
in which an agitation like that of Bodoland
must prosper.

Nobody today in the world accepts
ethinc monopoly. In any part of the worid,
whether it is the USSR or Yugoslavia or
whether it is China or France or Canada or
whether it is any part of our country, no
people who are conscious of their identity
can accept the monopoly of power to be
exercised by another ethnic group. There-
fore, there has to be a modus vivendi, a
civilised code of existence, aform of Govern-
ment in which there is sharing of power,
sharing of authority, sharing of rights and
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responsibilities. therefore, sir, we must look
at this problem in a wider perspective. Even
in our own country, there is tribal upsurge all
over the country. And | would like the hon.
Home Minister to deal with the Bodo land
problem not as a Assam question, but as a
national question because we must deal
with tribal upsurge in the whole country.
There is a demand for preservation of iden-
tity. There is a demand for economic partici-
pation. There is a demand for political
participation.There is a demand for sharing
public employment. This demand is shared
by people who form minorities at various
levels throughout the country particularly in
the tribal areas. And these demands must be
satisfied through the evolution of some rea-
sonable nationally acceptable norms.

In the case of tribals, in Assam, over the
years, they have been cheated of their land.
Forest reserves have been denuded and
they have been pauperised. The tribal lan-
guages have been treated as undeveloped
dialects and not given their due status. In
fact, | must say that every child in India has
a right to learn his mother-tongue as first
language as everyone is equally proud of his
mother-tongue. And you cannot simply take
away the rights of any tribal child to learn his
mother-tongue as the first language and to
have his mother-tongue as the medium of
instruction at the primary level. And this, in
my submission, cannot be limited or should
not be limited merely to the tribals or seen in
the context of Bodo agitation. This is a na-
tional problem and this applies to all our
linguistic minorities everywhere.

Similarly, the tribal areas have shown a
much slower pace of development. They
have been neglected. many cases of dis-
crimination against them even in public
employment have been cited on the Floor of
the house. Therefore, the agitation has 2
logic. The agitation has some justification-
But one does not condone violence. There s
universal condemnation of violence as vio*
lence has no place in a democratic polity. |
join inthis condemnation. But | must say tha!
at the same time, a State violence is N0
answer to violence by any section of thé
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people. A State wields much bigger danda.
A State can cause much higher level of
casuality. Therefore, a State, if it is a demo-
cratic Slate, must be very conscious of its
responsibility, must be extremely cautious in
the use of force against its own people.

Sir, Iwould like that this agitation should
have a peaceful and democratic form and
that the problem must be solved through
negotiation. And | appeal to both sides to
show the highest form of statesmanship.
And | would like to make a suggestion here.
If the stumbling block in resuming negotia-
tion is just this point, whether at the initial
stage the Central Government shall take
part or not, may | suggest, in my humble
capacity, with my diplomatic experience, a
simple formula? Let the Assam Government
invite the Central Government and let the
Central Government refuse the invitation
and say; we shall join you at a suitable stage
of negotiation. It can be done. A beautiful
solution can be found. There has to be
negotiation without any pre-condition and
the negotiation must deal with the entire
gamut of grievances of Bodo people. | do not
accapt this idea that all the grievances that
were put into their Charter of Demands
should be set aside and only the question of
formation of a State must be taken up first. |
think, that is putting the cart before the horse.
That is like giving somebody a high does of
anti-biotic without treating him through the
normal medication. | must, however, make it
clear that | do not see anything anti-national
inthe demand for the creation of a new State
inour country. It is not. It should not be seen
as secessation. It should not be seen as
separatism. The boundary lines of a State
are not dictator of heaven. They are there for
consideration of administrative viability.
therefore we must not simply push aside his
Question of a Statehood or the demand for a
.Slatahood as a question oi treason which
cannot be negotiated. No. We have still to
evolve certain norms for a Statehood.

I would like to point out to you that if you
take the ratio of population and the ratio of
areas between the biggest and the smallest
States, you would be amused to know that
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the ratio is something of the order of 1:500.
It is an absurd proposition. Why cannot we
have proper norms which should make
every State manageable and every State
viable at the same time? Therefore, we
should not rule out a question of redefinition
or redemarcation of State boundary within
the larger framework of India which remains
inviolable. Therefore, the demand of a State-
hood, | must make it clear, is not per-se- anti
National because it does not question the
sovereignty aindependence of India, it does
not question the territorial integrity of India
and therefore we must look at it as a normal
administrative exercise.

The solution lies today in trying to work
out not only in the case of Bodo land, but
applicable everywhere a certain norm within
the essential framework of the Constitution.
Cannot we have smaller district which will
give tribal concentration areas a life of their
own? Those smaller districts which have a
tribal majority can be given the status of a
tribal district. Cannot you have within non-
tribal districts, tribal concentration areas as
tribal blocks, many more of them? And give
those tribal blocks an essential personality
and an administrative authority of their own.
Even withinthose non-tribal blocks if you find
that there are ttibal pockets and tribal vil-
lages, why cannot you have—you are
speaking so much of Panchayati Raj and
devolution of powers and Gram Raj and
Gram Sarkar and Gandhiji ideals—autono-
mous tribal villages within the non-tribal
blocks and non-tribal districts? Give them a
whole pattern of autonomy right from the
State to the district, from district to the block
and from block to the village level.

Every ethnic group, however small it
may be, wherever it may be in an area of
concentration, shall feel that it is managing
its own affairs. Today even inthe tribal areas
most of the Government officials sent
down—whether from Delhi or Guwahati or
Patna—are non-tribals. They don't have any
sympathy with the people, they do not have
any sense of involvement, they do not have
any emotional attachment, they do not see
the problems from the locals’ point of view.
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They air conflicts, they create problems.
Unless you associate the local people with
the administration, unless you give them
true authority, unless you give them real
power, you cannot avoid this conflict. There-
fore, | plead that let us look at the Bodo
problem in a larger national perspective and
try to evolve certain norms, certain constitu-
tional ideas which shall apply not only to
Assam—becausae if it applies only to Assam,
| am sure our friends from Assam will feel
unhappy—but throughout the country. Once
you have decided to have smaller districts
and tribal districts and tribal blocks and tribal
villages, then there should be considerable
devolution of administrative and financial
power and there should be special alloca-
tions for development in all these areas at all
these levels.

Of course, for coordination purposes in
every State why cannot we conceive of a
constitutional machinery like an inter-district
council within the State which will have statu-
tory authority, which will see to it that the
State Government does allocate adequate
resources for the development of the tribal
districts and the tribal blocks and the tribal
villages? That should have all the elected
representatives of the people right from
MPs, MLAs, down to the village Pradhans.
There should be in every State Government,
a Special Development Commissioner for
these tribal areas.

Finally, once you have got this nation-
ally accepted, | am sure the conflagration,
the fire of agitation that is sweeping across
theland, that is going to turn into ashes many
of our dreams and aspirations shall die

away.

That is the solution | would like to submit
through you Mr. Chairman to the Central
Government as well as to the State Govern-
ment. Look at it in a larger perspective, as a
human problem, as a national problem and
try to work out a solution which will safeguard
the essential national interests as well as the
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dignity, the rights of every ethnic group in our
country; not only in Assam.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SONTOSH MOHAN DEV): Sir, | have heard
with rapt attention the deliberation on this
subject matter under Rule 193. | am grateful
to the hon. Speaker. Originally it came as a
Calling Attention motion and then on the
demand of some of the Members of this
House, this was converted into a discussion
under Rule 193, That gave an opportunity to
all the political parties to participate and give
their views about this burning problem of
today not of Assam but als» of the whole
country.

Sir, during the deliberations | think, the
trend of discussion, though it was divested
with allegations against Central Ministers,
State Ministers and personalities, in respect
of solution, yet more or less the House was
one, that there should not be further division
of Assam. That is number one. Number two
is that there must be negotiation; and num-
ber three is that within the framework of the
present geographical State of Assam, the
solution should be reached.

Sir, during the course of the discussion,
my good friends, because fortunately or
unfortunately we are from the same State—
have brought in many allegations. While
replying to their allegations with all humble-
ness at my command, | say that it is my duty
to reply. That does not reflect my personal
relation and social relation.

One of the complaints put forward by
Shri Dinesh Goswami, the respected Parag
Chaliha and some of the opposition Mem:
bers was that Congress as a party, Com
gress as a Government has never co™
demned the violence; rather, by their actio”
they have encouraged the Bodo movement

Sir, first from the party point of view, -
would like to draw their attention to a Pres®
release which was given in Assam and
published in the Assam Tribune. The Sen!"
nel’ Paper which is very popular with all of U*



A77 Discussion on
Agitation by

in Assam. It says. "Gogol refutes CM's
charges”. | do not want to go into all the
replies that he has given. That is on 18th
February 1989. The PCC (I) Chief admitted
that the tribal problem had started during the
Congress days, but they were able to con-
tain the situation. Then he said that AGP's
charges against the Congress (l) are politi-
cally motivatedto hide their failure in tackling
the problem. He alleged that the AGP is
trying to hoodwink the people by making
false and baseless charges against the
Congress (l). He has also said that we con-
demn all sorts of violence that is taking place
in the regions of Assam. This is the state-
ment of the Congress Chief, the Assam
Pradesh Congress (I) Committee Chief. In
the Consultative Committee Meeting which
was held on February 13, 1989, | myself—
where the hon. Members were present—not
only condemned the violence but also re-
futed the charge which has been brought
again in this House by the hon. Members
against me and my senior colleague, the
Home Minister of the country.

Sir, the Prime Minister himself, in his
statement in Calcutta during a Press inter-
view has said, “We condemn the
violence.We want that the solution should be
within the framework of the State Govern-
ment”, Notonly that, but he has also said that
the Centre is not going to intervene because
it is absolutely a matter of the State Govern-
ment, Sir, these are borne out by facts and
these are borne out by records. So the
allegation brought forward by Mr. Challiha
and Mr. Dinesh Goswami only shows their
inaction of reading the papers or their inca-
pability to understand it or it is being done to
politically malign us. But | sincerely believe
and take it for granted that Congress as a
party, and the Central Government will
never encourage violence, be it from any
section of people, whatever may be their
political background. Secondly, an allega-
tion has been brought that Congress is
behind it; the Congress Ministers are behind
i, S‘ifr‘}'ou have to judge a party by its past
activities. May | pose a question to Mr.
Goswami, Mr. Parag Chaliha, Mr. Amar Roy
Pradhan, Mr. Choubey and others? Is it not
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afactthat there was an elected Government
in Assam whose tenure was up till 1989 but
an accord was signed; the Government was
asked toresign and seek the public mandate
and Congress Party has suffered. We have
lost the State but our Prime Minister, our
leader never felt shy of it but he said that we
want peace; for that peace party interest is
not an important thing but national interest is
the important thing. Not only this, we have
proved this is Mizoram. We had an elected
Government in Mizoram under Mr.
Lalthanwala. He resigned and became a
Deputy Chief Minister under Mr. Laldenga.
Why? It is because 20 years of insurgency
had to be brought into a peaceful situation by
an Accord. Mr. Kishore Chandra Deo has
complained that the Prime Minister is a per-
son of accords, A person who lost his mother
in his own house did not hesitate to extend
his helping hands when he signed the
Longowal Accord. He could have said that
he could not do it. Congress is a party which
is above petty politics But while allegations
are being made againstthe Congress Minis-
ters and the Congress Party, there may be a
communication gap. | want to make it abun-
dantly clear. to my friends from AGP that we
have no axe to grind to gain any political
advantage from this Bodo Movement. You
can ask your Chief Minister. We made our
position clear in our letter dated 26th Febru-
ary, 1987, 6th July, 1988, in our discussion
with your Chief Minister by our Home Minis-
teron 15th February, 1989, in my discussion
with your Chief Minister in the presence of
the Prime Minister at Jorhat Circuit House.

Many of the suggestions which came today
from many of the Opposition Members, all

these alternatives were told to the Chief

Minister and also that a solution can be

reached in this problem. Fortunately, | was

present. The Prime Minister asked me to

explain to him. For one hour, | spoke to the

Chief Minister and | explained as to what we

want and how we want. But we made it

abundantly clear that we do not want to

intervene and it is up to the State Govern-

ment to decide. To the credit of the Chief

Minister, | will be doing justice to say that

there was an address by the Chief Minister

and there was a discussion with the Bodo
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People. Itis notthatthere was no discussion.
On 17th May, 1988 the then Minister of
State, Mr. Chintamani Panigrahi did partici-
pate in the discussion at Dispur where the
Ministers of the State Government were also
present. There was some decision. It was
decided to have follow-up action but | do not
know why this follow-up action was not being
taken. If it is for the reason that the charge of
the Minister of Home is the cause of worry for
AGP, | vouch to say that if you do not feel
happy with Sontosh Mohan Dev or any other
Minister and there are many Ministers with
whom you feel happy and at home, then we
will definitely see that like—minded Minis-
ters will go. But we are not interested to
interfere as the Prime Minister has said that
it is basically the problem of the State.

SHRI DINESH GOSWAMI: There is
nothing personal in our deliberations here.

SHRI SONTOSH MOHAN DEV: Unfor-
tunately, | have got two editorials here which
have been written in that light. My point is
that we are for a lasting peace in Assam.

Peace is very badly needed, as many
hon. Members have said, in the North-East-
ern State, that being a strategic area. The
present situation in Assam is not desirable
Shri Dinesh Goswami has given the correct
figures of deaths and murders. Noone wants
it.

An allegation has been made that we
are not giving para-military forces. In this
context, | wish to state that on 7.2.1989, ten
companies were asked; we gave five and
three companies on 9.2.1989 and
11.2.1989. On 22.2.1989 they wanted 20
plus 23 companies, we gave them 18 plus 10
companies. They are all in position.

One pertinent question has been raised
by Shri Parag Chaliha and he has quoted
dates and he is very much right. On those
dates, we could not given because of elec-
tions in Nagaland and Mizoram and also we
had commitments in Punjab because of
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Black Thunder and other things. But it is not
that they had no para-military forces with
them. Intotality, in Assam, today we have 49
para-military forces companies. In your po-
litical party, you have got one retired Director
General of Police. Let him say what he feels,
I have checked up and found that other than
Punjab, nowhere in the country, there is not
a single State where there are forty-nine
companies.

linstructed Secretary, Home and others
to have a dialogue with the Assam Govern-
ment and request them that Para-military
forces should not be deployed in Bodo areas
in large number. | wanted and it was my
personal feeling as a man from Assam that
local police should have been deployed
there, those who know the local areas, local
sentiments, and the para-military forces
should be deployed at other strategic places
like treasury etc. That was my personal idea
as Home Minister of State. It was not ac-
ceded. Now, again a question was raised by
Shri Kishore Chandra Deo about interven-
tion by military. One nice morning, a signal
came thatthey wanted army. There was total
opposition from the Department. But we said
that if army help was needed for a standby
arrangement, not for deployment, and since
we were not able to give the required number
of paramilitary forces, we admitted and we
agreed. Army was deployed there not for
duty but as a standby arrangement. | do not
want to give out the number of army compa-
nies there for various reasons.

SHRI ATAUR RAHMAN: The Home
Minister is pointing out that the situation can
be met by unarmed police; he is absolutely
wrong. The tribals have been worked up in
such a way that if anybody is sent unarmed,
he would be finished. That was not, there-
fore, the proper advice given to the Assam
Government.

SHRI SONTOSH MOHAN DEV: | am
not Director General, Police, but with my little
knowledge of going around the country, |
know that the State police are not unarmed,
they are armed. And for the information of
the hon. Member belonging to AGP, | myself
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from the Bodos; it is not a secret, these were
displayed in the Vidya Bhawan during the
last CRP day. 12-bore guns had been made
by cutting the pipes to size. Let us not go into
this because we are not in politics, you must
see the reality, not remember your police

days.

As many hon. Members have said, it is
not a law and order issue that by only para-
military forces, you cannot solve this prob-
lem. It needs a political solution and negoti-
ated settlement. | must make it clear that we
are not at all interested to go and make our
presence felt there. We have said that this is
the State Government problem and the
State Government must be helped in this
regard. If they want, through this House, we
can send a message through the National
Press that the ABSU and the Government
should enter into a dialogue with the Assam
Government. If we are asked to do it, we
shall definitely not shy away from our re-
sponsibility and our services will always be
available to them.

SHRIDINESH GOSWAMI: If you want,
| would like this message to go that the
preliminary round between the Assam Gov-
ernment and ABSU be.......

SHRI SONTOSH MOHAN DEV: In any
round we do not want......

SHRIDINESH GOSWAMI: | must make
it clear that we don't stand on prestige that
the Central Government should not be in-
volved.

SHRI SONTOSH MOHAN DEV: | fully
appreciate his stand, Sir.

SHRI DINESH GOSWAMI: Therefore,
letthe preliminary round of talks betweenthe
Government of Assam and ABSU take place
and after that the Central Government.......

SHRI SONTOSH MOHAN DEV: Sir, |
fully appreciate his stand but | know in the
Assam matter his is not the last word. | am
from Assam and | know what is happening
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there. | know what is the political and eco-
nomic situation there. But | am one with him
and | would say that it is not we who are
asking for our presence there; it is somebody
also who is asking our presence. Some
Opposition Members asked as to why ABSU
is asking for the presence of a Central repre-
sentative. Now, is it not a factthat for 6 years
of the Assam agitation, except with Golap
Barbra, AASU never bothered 1o sit with the
State Government whether it was Smt.
Syeda Anwara Taimur, Shri Keshab Chan-
dra Gogfi, Shri Hiteshwar Saikia or anybody
else? Is it not a fact that tIf& ABSU said that
all national parties were irrelevant in As-
sam? Is it not a factthat Shri Morarji Desai as
the head of the Janta Government called
AASU for a meeting? Is it not a fact that
Prime Minister Indira Gandhi sent Sh.
Shankar Dayal Sharma, Sh. Yashpal Ka-
poor and others over the head of the State

Government? It is you who taught this lesson
notonly to Bodosbut all over the country. Sir,

it is the precedent which they have created.

Some Members from the Opposition like Mr.

V. Kishore Chandra S. Deo and others said

that just because we are insisting for a

Central representative, there might be some
nexus between the Central Government and

ABSU. | am the Minister of State and it is my

duty to defuse any difficult situationthat arise
in our country. What crime have | committed

in doing this? Is it not a fact that during the

Assam movement many Assam representa-
tives came and met the Central ministers?
Did we say that the Central Ministers were
instigating? We never said this. In a demo-

cratic country we should have different fo-

rums for discussing different issues. Their

problem is that they are doubting us and our

problem is that we are doubting them. There

should not be any doubt. As many Members

have said, this is a national issue and we

must solve it by helping each other.

But what is happening in Assam? In the
Assam assembly the demand is to arrest
Sontosh Mohan Dev. | have received aletter
making allegations against the Minister of
Home Affairs | have got the letter with me. If
somebody challenges, | can show it. Sir, we
are a national party and we have the experi-
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ence of about 100 years. We did not react to
the letter and we did not publish it. We do not
even want to lay iton the Table of the House.
But we want to send a message to the
Assam Government notto make it a prestige
issue. Take lesson from the GNLF and West
Bengal Government. Here in this House the
CPM has made allegations against the
Congress (I) Government. Sh. Jyoti Basu
used to ring three or four times to S. Buta
Singh to solve the problem. As the Prime
Minister said in thjs House, we could have
encashed it as an issue inthe election by not
solving it. But we did not do it and through our
good offices, this problem was settled.

Sir, an allegation has been made that
the Chief Minister of the North-eastern
States are interfering in the internal affairs of
the State Governments. An allegation has
been made by Sh. Dinesh Goswami that the
Prime Minister in N.S.U.l. meeting had
threatened the State Government with an
intervention, Let it be made clear in this
House and let it go on record that the Prime
Minister has made it clear that we have no
intention to intervene in the affairs of the
State Government. Assam is the gateway
for all the North-eastern States as all the
essential commodities like rice, wheat,
mustard oil, onions, potatoes and for that
matter everything comes from outside the
State.

15.00 hrs.

[SHRI SHARAD DIGHE in the Chair]

Shri Dinesh Goswami has given some
figures. When he has given some figures, |
do not want to dispute his statement but |
would like to draw his attention to certain
facts which arc not known to him. He is
takin i situation in Assam into ac-
count. VWhat about the total requirements of
the North Eastern Region? The stock posi-
tion from December to April must go on
record. On 31.12.1988 the stock position
was 1.54 lakh tonnes. On 31.1.89, it was
1.64 lakh tonnes, on 28.2.89 it was 1.58 lakh
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tonnes, on 15.3.89 1.34 lakh tonnes and on
8.4.89 the stock position was 1.19 lakh ton-
nes. Butthe target for any given months was
2.40lakh tonnes. As could be seen we could
not meet the target. | may also mention here
that these figures are for the whole of the
North Eastern States and not for Assam
alone. These relate to both wheat and rice.
When the target couid not be fulfilled, ques-
tion may be asked as to what the Central
Government is doing. Well, atthe instance of
the Prime Minister, there was a meeting at
Shillong. Shri Sukh Ram went there. Due to
terrific and devastating floods in the North
Eastern States and in Assam in particular,
people suffer a lot. So, it was decided that a
buffer stock of two months must be kept at
Gauhati so that people would not suffer if
movement of essential commodities was
disrupted. Taking these factors into consid-
eration, we arrived at this target. Now unfor-
tunately, the movement of trains has been
affected. | have got the details with me about
the number of trains that could notgo andthe
requirement that has not been fulfilled. The
requirement that could be met was less than
50 per cent. Of course, | do not blame the
Government of Assam. Rail service has
been affected because of the Bodo move-
ment. Again a question may be asked as to
whatthe Central Government is doing. Well,
at my instance, the officials of the State
Government have been called. We have
suggested in the meeting to declare curfew
along therailway line. We have alsogiven 28
companies for protection and we have sug-
gested that while movement of goods trains
may be allowed, it is up to the State Govern-
ment fo decide about the movement of the
passengertrains. The State Governmentfelt
that the passenger trains may be run only at
day time. The Railway Ministry, the Central
Government and the State Government
agreed to it. Now, the fact remains that the
people in all the North Eastern States are
suffering due to shortage of foodgrains. But
Mr. Goswami says that in Assam there is no
shortage. | beg to differ with him. | know the
situation in my own constituency. | have
been there. | have asked the Deputy
Commissioner for details and he has told
that while there was some rice there was no
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wheat. The transportation costs have gone
upso high and it has become very difficult for
the people to buy things. Inthis background,
the Chief Ministers of the North Eastern
States met the Prime Minister in Calcutta
and gave him a memorandum requesting
the movement of essential commodities. He
has giver: a speech in the NSUI meeting. |
have got a copy here. He has never men-
tioned that we are going to impose
President’s rule. Nor has he said that we are
going tointerfere in the State's problems. He
has only said that it is our duty to see that the
movement of essential commodities is en-
sured and it is also our duty to see that the
State Government of Assam organises the
movement. lf they fail to organise, we have
toseethat some arrangementis made. Now,
what is wrong with this statement? At times
offlood, when you fail in your efforts, you ask
us to send the supplies by air. What is
‘politics’ in it? But the whole opposition
blames the Prime Minister and states that he
must be careful about his actions. The oppo-
sition accuses that he is trying to impose
President's Rule in Assam. Shri Dinesh
Goswami has mentioned in his speech that
Mr. Sontosh Mohan Dev has brought the
Government of Tripura into existence by
some hotch-potch arrangement and he is
trying to do the same in Assam too. In a way
he is accepting his defeat. | must say here
that if we ever come to Assam, we will come
only through the front door and never from
the back door. My dear friends from Assam
may well note this point. But if you happen to
fall down because of your own weight, and
because of your own deeds, we will not hold
our hand to give you support. We will step
over you. That position is coming to your
State because | have got with me here a
Press statement given by no less a person
than one of your Ministers who resigned
from your Ministry there.

T SHRIATAUR RAHMAN: After resigna-
‘on! That is in a different context altogether.

: h*S'fHRI SONTOSH MOHAN DEV: All
aﬁ I you agree. | will agree with you that

erresignation, that is abad statement. But
What did he say? He is a tribal. He said
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something about the tribal people. | know, it
is unpalatable.

SHRI DINESH GOSWAMI: This has
come out in all the papers.

SHRI SONTOSH MOHAN DEV: Then
you ask what the tribals feel about you?
Some Members here have raised some
points about the NC Hills and Karbi Anglong.
| do not want to go into all those things
because they don't come under the purview
of today’s discussion. But | want to make it
clear today to AGP friends and others our
views about Karbi anglong and NC Hills.
They have been expressed in writing as well
as verbally to your State Government. Don't
say hereafter that again we are creating
problems. Because it is your basic duty to
counter this problem. It is not our problem.
The Prime Minister has said this and we will
also say the same thing.

Mr. Dinesh Goswami in his speech re-
ferred to two questions. Firstly that thereis a
training camp being run in Bhutan. | have
checked it up. We do not have any informa-
tion about it. The only information that | have
is, Mr. Amar Roy Pradhan is the host of Upen
Brahma. He is here for quite a long time and
the purpose....

SHRI AMAR ROYPRADHAN: | am
not....

SHRI SONTOSH MOHAN DEV: Not
personally. | am talking about your area and
also the Government that is there. This is
your new ally because Shri PrafullaMohanta
and.Shri Jyoti Basu are also fighting on the
same platform. One Member has raised a
question as to whether it is a fact that one
Central Intelligence Department met some
members of the ABSU while at Calcutta.
That also | deny. That is not a fact. Now our
point is that.....

SHRI ATAUR RAHMAN: Your denial is
not good enough.

SHRI SONTOSH MOHAN DEV: If my
denial is not good enough, your coming
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forward with facts and figures is necessary.
| called a Press Conference in Silchar and
accepted the challenge from your State
Government and gave a particular date to
come forward butthey did not come forward.
| am telling you this thing. | am ready to face
any consequence if you can give a proof that
we from the Central Government anyway
have instigated them. We do not believe in
that. We will not do that.

SHRI ATAUR RAHMAN: Could you
kindly give us some particulars about SSB
organisation? What is it doing?

SHRI SONTOSH MOHAN DEV: When
you were the DG Police, you must have
misused the SSB. Everyday when he meets
me, he asks me what SSB is doing.

SSBtoday is not the SSB when it was in
his days. This is my answer. Another ques-
tion has been raised....

SHRI DINESH GOSWAMI: Mr. Dev, at_,
that time, there was Congress Government.
If SSB is better today, it is because of AGP.

SHRI SONTOSH MOHAN DEV: Does
not matter. | will answer all your queries
today because it is a national forum.

Another question was raised by some
friends from the Opposition and that is re-
garding AKSA nexus with ABSU. It is said
that AKSA is an organisation which is
blessed by Sontosh Mohan Dev. Sir, we
have so much so......

SHRI DINESH GOSWAMI: We have
not said it.

SHRI SONTOSH MOHAN DEV: There
is a letter from your Home'Minister here. | will
answer all your questions. | would now tell
you the friendship of AKSA with me when |
became the Tourism Minister of the Union of
India for the first time. When | go there, they
welcome me with black flags by saying that
one Central University and not one Central
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Minister. After that, within three days, Shri
Prafulla Mohanta called them and had an
interview with them. It came in the Guwabhati
T.V. that here is a man who is the enemy of
Sontosh Mohan Dev—a friend of ours. Now
you are saying that AKSA nexus is a proof
that there is an unhely alliance with certain
sections ofthe people of Assam. This is what
Shri Parag Chaliha has said. Is it not a fact
that AASU people came to Delhi, Bombay
and Calcutta to organise meetings during
Assam movement four years back? When
you accuse someone, you must know that
you would create your own Frankenstein.
That Frankenstein is the Bodo Frankenstein.

SHRI DINESH GOSWAMI: There is no
Frankenstein.

SHRI SONTOSH MOHAN DEV: This is
not Congress (l) There was a time in Assam
when people in hundreds and thousands
used to come to the streets.

The rule of the then Government never
applied; it was the rule of the AGP and the
AASU that applied there. Now, you have to
pay the penalty for it because Bodo move-
ment has many members from that side.
They are your boys. | don’t mean any individ-
ual. But in Assam movement, other than
Bodo movement, it was a total movement.
You cannot say today that the tribals did not
participate.

SHRI DINESH GOSWAMI: We have
not spoken anything againstthe Bodo move-
ment as such. The tribals have their prob-
lems; they are entitled to have a democratic
movement. What we have condemned s the
violence, not the movement as such.

SHRI SONTOSH MOHAN DEV: | have
given my statistics given by the House Min*
istry. There is a statement of the Congres
(1); there is also a statement of mine. How hé
says that we have not condemned the Vi
lence?

SHRI DINESH GOSWAMI: That is 10
what | am saying.
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SHRI SONTOSH MOHAN DEV: You
are condemning the violence; you are not
condemning the Bodo movement. Fair
enough. Then don't say that the Congress (1)
is responsible for this movement. Have you
till today arrested a single Congress (l)
member in this Bodo violence movement?
You have not. Eitheritis an inefficiency ofthe
government or you have to give a concrete
statement. But | say that this is not a creation
of the AGP; ths is not a creation of the
Congress |; it is an issue which these boys
picked up. Why? Because the PTCA, the
more moderate group, when they asked to
have a discussion after one discussion, Mr.
Samar Brahma Choudhury said, “We did not
follow it up.” Thatis why these Bodo students
have taken it up. It is our problem; it is your
problem; it is a national problem. We must
join our hands together to solve it. We must
not throw mud at each other; we should not.
| am happy that the Chief Minister of Assam
had ameeting with all the Opposition parties;
| am also happy that the Government of
Assam had a closed-door Assembly Ses-
sion where all the people had been able to
express their views about the Bodo move-
ment freely and frankly. | see now that it is
going in the right direction; in this right direc-
tion, today, let us not create a situation
whereby we say that we are trying to make
allegations against each other; we should
not.

About other things, many things have
been said. If Igo into all these things, you will
be again drawing some conclusion from
them. The only one thing | can say is that the
Government of India has kept a very close
fapport with the State Government on this
ISsue as we did during the GNLF movement.
Whenever they wanted any help, we had
meetings at the ministerial level, at the HM
level and the PM level. We are totally
committed to help any State Government
whenever they want any help. We have a
constraint for the para-military forces; it may
not be possible for us to meet this demand;
but our advice and good wishes are always
available and we shall continue to givethem.

We strongly refute the charges made in
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this House against the Central Ministers of
Congress (I). But, at the same time, | will not -
say that AGP is responsible for this. | agree
with him when he say that it is a culmination
of the situation which has been brought up in
Assam for the last 42 years. (Interruptions)
Yes, Congress () was there; you were there.
It may not have taken a serious turn during
Congress time as it has taken in your time.
But don't forget this. The Congress Govern-
ment have tried to strengthen the Tribals
Development Board. The Congress Gov-
emment has tried to encourage the PTCA,
which is a moderate body; they should have
been encouraged; if they had been asked to
come to the negotiating table, things would
have been sorted out. We tried; | personally
tried; | sent officers; but for some reasons, it
did not succeed. Now TULF has been
formed; AASU has been formed; ABSU has
been formed. Even now, I think, the situation
can be controlled. Many members came out
with various suggestions. We have an open
mind. We do not want to suggest to the State
Government what they should do. In this
House our views, are known to the State
Government. We have got our ideas; we
have given our ideas to the State Govern-
ment. There are various things; there are
difficulties. If you do ‘A’ thing, there is an
advantage; if you do ‘B’ thing, there is a
disadvantage. Somewhere tribal people will
be happy; somewhere plains people will be
unhappy. There must be a meeting ground
where you can bring about a solution so that
the Assamese people, the Bodos, all are
happy. Many suggestions have come during
the dialogues with them. As | said, | have
tried to answer each and every question. | do
not want to take the time of the House with
statistics. | have got the figures about the
requirement of each and every item in the
North-Eastern States. | have got the figures
as to what is the requirement of essential
commodities. | do not want to go into all that.
But let us not misunderstand the Chief Min-
isters of all the North-Eastern States. Yes, if
any Chief Minister has said that there must
be President's Rule, he should not have said
so. | agree. | do not dispute that. But asking
for supply of essential commodities to the
Prime Minister of the country and his inter-
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vention is never an intervention in the inter-
nal affairs of the State Government. If there
is a continuous Bandh in Siliguri, the same
State Government will come to the Central
Government to make some arrangements.
That is the spirit with which the Chief Minis-
ters of the North-Eastern States have spo-
ken.

Before | conclude, | want to make cer-
tain things very clear because some confu-
sion has arisen on one account or the other.
| want to say, one thing first. | want to make
it clear that the Central Government is not in
tavour of any further division of Assam. This
has been stated in Parliament six times on
various occasions. The stand has been reit-
erated in the Home Ministry's consultative
Committee meeting by me, by my Home
Minister and by he Prime Minister in public
meetings. | wantto put it on record again that
we are against any further division of Assam,
for that reason any further division of any
other State. The Central Government is
against practice of violence by any section of
the people anywhere irrespective of the
cause for which it is resorted to. We always
believed and have proved in our actions, as
| have explained in the past that all problems,
political, economic and social, can be solved
by negotiations. To that extent we are not
endorsing the violent path which has been
taken by the Bodo agitationists.We con-
demn violence in all spheres. But at the
sametime, | must make it cleartothis House
that several memoranda have come to me
and to the Home Ministry about the atrocities
of Police. | do not know how far they are
correct. | do not know. But through my
friends here lwould like to give a message to
the State Government. If there is any prima
facie case the State Governments should
take care that in the name of police action
innocent peoplewhether tribal or non-tribal-
must not be harassed or must not be troub-
led.

SHRI DINESH GOSWAMI: We also
agree with this concept.
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SHRI SONTOSH MOHAN DEV: Shri
Dinesh Goswami himself has said that if this
is so, | will request them again, because we
have got various allegations with us. And as
| said allegations, |do notknow how farthey
are true. | will not say anything. But if these
allegations are tiue, if there is any prima
facie fact, they should see that this is

stopped.

SHRIATAUR RAHMAN: These allega-
tions will always come.

SHRI SONTOSH MOHAN DEV: Let us
not enter into any controversy. The spirit with
which | am speaking must be understood.

SHRI ATAUR RAHMAN: that is all-
right. You cannot ay, go, beg and borrow
when they see that houses are burning and
the lines are being uprooted........

(Interruptions)
MR. CHAIRMAN: Sit down.

SHRI SONTOSH MOHAN DEV: Mr.
Ataur Rahman, | have got the proceeding of
your Assam Assembly which reached me
today only, where your MLAs have made
cenain serious allegations. | do not want to
gointothem. Please donotdrag meintothat.
| want to conclude on the note on which it
was started. As | said, there are allegations.
Let them be examined. You can pass on the
information and | am sure that the Govern-
ment of Assam will certainly take appropri-
ate steps in the matter.

SHRI DINESH GOSWAMI: We are
opposed to State violence.

SHRI SONTOSH MOHAN DEV: |
agree. The Central Government has alway$
made it clear that so far as any dispute which
arises between one State and another.
within the State or between one group or the
other, is concerned, that the Central Govern-
ment desires that with the willing €0
operation of both the parties it should b
settled across the table. We have no desi’®
to go on our own and participate either as é
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third party or as an observer. We do not rapt
to do it. But we shall not shy away from our
responsibility if occasion arises and re-
quests come.

But | must make one thing clear. The
Calcutta press has quoted me wrong. | have
said that if invitation comes we shall defi-
nitely examine. Again, | am saying that if
invitations come we shall examine. Mr
Goswami is requesting me to send a mes-
sage. And if | am to send a message, | have
to send it through him. Yes, the ABSU and
the State Government should sit and dis-
cuss, and neither party should make a pres-
tige issue who is the third party whether
presentor not, lhave no objectiontothat. We
want solution.

Sir, allegations have been made by
Mr.Goswami and others, both on this side as
wellas onthe other side. Since there may not
be any debate on the Home Ministry Budget.
| want to make clear the stand of the Con-
gress or the Central Government. N.C. Hills
and Karbi Anglong—it is a local issue. We
are not in it. But we have received a memo-
randum from them. We, the Central Govern-
ment, are willing to give enough power to the
Sixth Schedule areas, as has been given in
Tripura and Mizoram. The State Govern-
ment is not willing. And hence by our admit-
ting to give it, if you say that ultimately if
trouble comes up we are responsible, it is
unfortunate. | want to make it clear that we
are willing to give enough power to the Sixth
ﬁclhedule areas in Karbi Anglong and N.C.

ills,

Sir, Mr, Hiren Bhumij raised a question
about the tea-garden people. about the tea-
garden people, the Government of India is
willing to give them the status of Scheduled
Caste and Scheduled Tribe provided the
State Government agrees toit. | do not know
what is the position now. Because even
during the Congress time, there was opposi-
tion. | say, we opposed during the Congress
time. | do not know what is the stand now.

- The Central Government is now taking a
fresh look on it all over the country. Mr.
Goswamiknows that this has been a subject
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matter of the discussion in the House for
several times. This is the Central
Government's stand....(/nterruptions)

SHRI DINESH GOSWAMI: Have you
studied the implications? (Interruptions)

SHRI SONTOSH MOHAN DEV: | know
the implications. That is why, | want to make
it clear that when implications come, you will
again say that Mr, Sontosh Mohan Dev has
created the problem....(Interruptions)

SHRI DINESH GOSWAMI: | am not
saying that. Have you studied the implica-
tions?

SHRI SONTOSH MOHAN DEV: | have
studied it. Most people will become sched-
uledcaste. That is only a political implication.
| have suggested myself that the economic
benefit should be given and political benefit
should not be given...(Interruptions)

SHRI PIYUS TIRAKY: What are the
implications?...(Interruptions) Tribal people
are not living at the mercy of the State
Government.....(Interruptions)

SHRI SONTOSH MOHAN DEV: An-
other issue which has been agitating in
Assam is the Voters' list. Guidelines have
been given by the Election Commission. |
am sure the State Government will continue
to do the work. And there is no difference
between the Central Government and the
State Government on this issue, and the
propaganda which is being carried out by
certain papers is wrong. | understand that
the work is starting from today. But we shall
have to take care that citizens’ name should
not be excluded from the list. | am sure the
guidelines which has been issued are

proper.

Lastly, | would like to say that in regard
to tribal areas, the Government of India has
always taken a lenient view through Tribal
Sub Plan and by giving special dispensation.
And for Assam, | do not want to say what
would be the new formula. | urge-upon the
Assam Government to activise the Tribal
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Development Board and start work in 45
areas which Mr. Samar Brahma Choudhury
has tried to ventilate before us. As Mr
Chaliha has rightly said, if we give too much
autonomy, then Lalong, Mishing and other
communities may come forward with such
demands. So, the development work in vari-
ous tribal areas should start in Assam. And
if the development work starts, | think what
Mr. Chaliha has said will not arise. By and
large. the tribal people are very good people.
We should not take everything from ¢
standard of Shri Piyus Tiraky. He is also a
nice man. He fights for the cause of the tribal
people and he knows that unless he fights,
we will not listen. But generally we know,
when we talk to him, that he is a nice man. He
feels that putting forward things very
strongly will give him more help.

With these words, | again say that | am
happy that we have allowed this debate. We
say that the State Government'’s basic re-
sponsibility is to see that law and order
machinery is used properly to counter the
violence. Innocent people should not be
affected. At the same time, political activity
should start, as it has started, to defuse the
situation. It is useless to pinpoint who is
instigating whom. This, | think, is not a right
political thinking. It is the bankruptcy of the
political thinking. | feel that this sort of mud
slinging will not help any Government. If any
confusion has arisen in the minds of the
people, | am sure, now it will be cleared and
the State Government will come forward to
take steps to solve this problem as the State
Government itself is saying that it is capable
of solving the problem on its own. | wish them
all the best in solving this problem and bring-
ing a lasting peace in Assam.

15.28 hrs.
DEMANDS FOR GRANTS, 1989-90
[English)
Ministry of Agriculture—Contd.

SHRIMATI BASAVARAJESWARI
(Bellary): |thank the Chair for having given

me an opportunity to participate in the
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Demands for Grants relating to the Ministry
of Agriculture.

At the outset, | thank the hon. Minister
for Agriculture for having arranged a Na-
tional Agriculture Fair. Many farmers from
various parts of the country visited that Fair
and learned many things in the field of
modern technology and research. | would
like to thank the hon. Minister, the Depart-
ment of Agriculture and other officers, who
are very much connected in organising such
a big Agriculture Fair.

As stated by our Prime Minister, our
farmers are expecting and demanding again
and again for arranging international agricul-
ture fair because they are very much inter-
ested in taking up modern technology from
abroad. Ithink, the hon. Minister will certainly
attempt to this problem and try to arrange an
international agriculture fair for the benefit of
the farmers as early as possible.

As stated by our Agriculture Minister
again and again, though we have faced
acutedrought duringthe lastthree years, our
food production is very much encouraging.
This shows how much efforts the Govern-
ment have made to see that the food produc-
tion target is reached. And also the farmers
have responded very well.

On this occasion it will be wrong on my
part if | do not mention the name of Shri
Jakhar, Chairman of Bharatiya Krishak
Samaj, for having given food to lakh of farm-
ers, who have visited this agriculture fair,
free of cost. As per the talk of the town, the
food was excellent, the arrangements were
excellent and the farmers had also cooper-
ated very well. The farmers from all over the
rural part of the country have come to partici-
pate in this fair.

| am very sorry to inform the House on
this occasion that crops worth Rs, 300 to Rs.
400 crores have been damaged in Tun
gabhadra region. It is not due to the fault of
farmers or of the department, it is only due10
mismanagement of water supplied to the
farmers. In about 4.5 lakh acres, crops of
paddy, sugarcane, sunflower and groundnu!



